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INTRODUCTION

l,- the Ehairrﬁan, Fublic Accounts Committee, having been authorigsed by thé.

"~ Commiftee, do present on their behalf this Thitty-Sixth Report (Sixteenth Lok Sabha) on

"EXcesses over Voted Grants and Charged Appropriations {2»‘.'!'1'3-'14)“.

2. The Urnin Government “Afipropriation “Accounts {Civil) 2013-14; the Union - ,

Gavernment Appropriation Accounts (Postal Services) 2013-14; the Unton Government
Appfopriatinn Accounts of the Defence Services 2013-14; and the Report of the
Comptroller & Auditor General of India for the year ended March 2.[}14, No. 1.of 2015,
Union Government-(Accounts of the Union Government} were laid on the Table of the
House on 12" May, 2015. The Indian Railways Appropriation Accounts Part-l —
Review, 2013-14: the Indian Railways Appropriation Accounts Part-l| — Detailed
Appropriation Accounts; 2013-14; the Indian Railways Appropriation Accounts Part-1l —
Detailed Appropriation Accounts - (Annexure-G), 2013-14; and the Report of the
Gomptmller & Auditor General of [ndia for the year ended March 2014, No. 15 of 2015,
Union Government (Railways) Railways Finances were laid on the Table of the House
on 28" November, 2015,

3. The Commitiee examined the cases of excess expenditure incurred by the Ministries
of Defence, Eiternal Affairs and Railways of the Union Govemment in the 2013-14
fiscal on the basis of the Appropriation Accounts: observations of Audit as contained in
the relevant Reports of the Comptroller & Auditor General of India; and the Explanatory - |
Notesfﬂdwanbe Information furnished by the M]niatriESEDepartments concerned. * The
Committee Ennsldered and finaiised this Report at thelr sitting he[d on 11" March, 21]16
iinutes of the sitting are gwen at Appendix-] fo the Report.

-4, Far f;acill'fyf of reference and convenience, the Observafions and Recommendgations of

the Committee have been printed in thick type in the body of the Repott and have also -
beien reproduced in a consolidated form in Appendix-IL. '

Ly}




2.

5. The Committee would like to express their- thanks fo the representatives of the
Ministries of Defence, External Affairs and Railways for the cmperatn:-n extended. by
them in furnishing the Tequisite rnformahcm to the Committee,

6, The Committee placa an record their appreciation -Jl‘-the assistance rende_red to them
in the matter by the Office of the Comptroller and Auditor General of India,

“

NEW DELHI; ' ' PROF. K.V. THOMAS

_ Mar‘ch,imﬁ . Chairperson,
Phaiguna, 1937 [Saka} o . Public Accounts Committee,
L)




REPORT
PART

A.  INTRODUCTORY

(a}  Annual Appropriation Accounts of the, Union Government

Appropriation Accounts are annual statements detailing Grant/Appropriation-wise
sums spent by the Government in a financial year compared with the. several sums
Specrfed in the schedule appended to the Approptiation Acts passed under Articles 114

“and 115 of the Constitution of India and also indicate unspent prowsmnsfemeas

expenditure under sach VYoted Grant and Charged Appropriation as a whole duwing that

financial year.

2, P_resently, four Appropriation Accounts are presented to Parliament viz. Cil,
Defence Services, Postal Services and Railways. The Appropriation Accounts in

respect of Grants/Appropriations covered under the Civil Sector are prepared by the

Controller’ General of Accounts. (CGA} in the Ministry of Finance. The Non-Civil
Ministries/Departments like Defence, Posts, and Railways prepare their own annual

Appropriation Accounts. These Appropriation Accounts are audited and cerified by the
‘Comptroller and Auditor General (C&AG) of India who also submits separate Audit

Reporis fhereon fo' the President wha, in turn, causes them to be laid before sach

House of Parliament in terms of Article 151 of the.Constitution of [ndia.

3. After their presentation to Parliarnent, these annual Appropriation Accounts and
Audit Reports thereon stand referied fo the Public Accounts Cammitiee for examination
under the provisions of Ruie 308" of Rules ¢f Procedure and Conduct of Business in
Lok Sabha, ' o
4, In scr‘utrmzmg the ,ﬂ.ppmprratmn Accounts of the Government of India and the
Reports of the Comptroller and Auditor General of Ind ia therenn it is the dut}-’ of the
Committes to satlsfy fhemseivas - '

-{g)  that the moneys shown in the accounts as having beé-n dISbLI.t’EEd were

legally available for, and applicable fo, the service or purpnse to whlch :
they have baen applied or charged:;

(b} that the expenditure conforms to the authority which governs it; and

fr_r a Demand far Grants, provisian for voted expﬂngf_[fure iz .::a.lren‘ a Granr and ftrrchargan‘ avpenditue it is {!a.l'l's-u‘ ar Aparoonaiios,
i This Rule defines the funcllans of the Public Amﬂunts Cc-mmlttee




5.

_ Iif:]

2

that every re-appropriafion has been made in accordance with the
provisions made in this behaif under Rules framed by,r the competent
althonty.

If any money-has been spent on any service duwing a financial year in e’xcess of

the amount granted by Parliament for that puipose, the Committee exarnine, with

refercnee to the facts of each case, the ciicumstances leading to the excesses and

make such recommendations as they may deem fit.

(b)

8.

Rules/Provisions far conirolling excess expenditure ..

The Tollowing Constitutional Provisions and Rules are laid down for control of

excess expenditure by the Govemment:”

(©

7.

)

(1}

{iii}

)

Article 114 (3) of the Constitution provides that subject to the provisions of
Articles 115 and 116, no money shall be withdrawn fror the Consolidated
Fund of India (CFl) except under appropriations made by law passed in
accordance with the provisions of this Aricle.

Further, Rule 52 (2) of the General Financial Rules {GFR), 2005 stipulates

- that no disbursements be made which might have the effect of exceeding

the total Grant or Appropriation guthorised by Parliament for a financial
year excapt after obtaining a Supplementary Grant or an advance from the
COI’IfII‘IQEI‘IC}I’ Fund.

Anticle 115(1) (b} of the Constitution 5hpulates that if any money had been
spent on any service during a financial year in excess of the amaunt
granted for that service and for that year, the President should cause to he
presented to the House of Peaple a dernand for such excess.

Indian Railway Financial Cods, Volume-| also addresses the Issue of
excesses over Grants in so far as Railway finances are concerned.

- According to paragraph 371 of this code, the Railway administration shall

bé responsible to ensure that no expenditure is incurred in excess of the
Budget allotments made to them. Similar provisions also exist under
paragraphs 782 and 783 of Posial Manugzl, Volurme 1l {Fourth Revised
Edition) which, fnfer-afia prescribe that control in refation to budget
allotments must secure that expenditure is not incurred under any head in
éxcess of the funds allofted to that head.

Procadure for regularization of excess expendliure

According to the procedure laid down for regularization of the excess

expenditure, the Ministries/Departments of the Government of India are raquire:':l i

fumlah to the Public Acccunts Ccrmmntee E:{planatc:r'_l.f Notes detaumg the reasons for




3-
or the circumstances leading to the excesses under each excess registering Grant/

Appropriation along with. the relevant Appropriation Accounts. Thereafter, the Public
Accounts -Gommittee proceed to examins, in the light of the Explanatory Notes

.fumished by the Ministries/Depaitments concerned, the circumistances leading to such

excesses and present a Report thereon to Parliament recommending iiter-afia
regularrzation of the excesses éubject to such Observations/Recommendations as they
“hay chooss to make.” Puisuant to the Observafions/Recommendations made in the
Réporﬁ of the Committee, the Government initiate necessary action to have the
excesses regularized hy Parliament, under Article 115 {1} (b) of the Gnhstitutiﬂn; gither
in the same Session in Iwhich the Comimittee present theii‘ Report or in the Session

following it.

{d}  Union Governmenf Appropriation Accounis (2013-14)

8. The details of the four Union Government Apprapiiation Accounts {2013-14) viz,
the dates of laying of these Accounts on the Table of the House, the number of
GrantsfAppropriations operated under each of the four Appropriation Acmunts and the
releuént Chapters/Paragraphs of the Audit Reports highlighting the Audit findings are

given below;-

8l
Mo,

Appropriation
Aocounts

Date of laying
on the Tabfe of
the House

Mo,

of Grants/

Appropriations
highilghted

C&AG's Report in which audit findings |
are highlighted -

Civil

12.0%20M35

iis)

Chapter 3 {Para 3.4 and 3.5) of CAAG'S
Repait Mo, 1 of 2015, Union Government,
Aceounts  of the Union  Government,
(Financizl Audit)

_ Defence Senices

120520158

Chapter 3 (Para 3.4 and 3.8) of CRAG s
Repart Ne. 1 of 2015, Union Sdvernment,
Accaunts of the- Union  Government,
{Financial Audi) )

Fosfal Services

12.05.2015

Chagpter 3 (Para 3.4 and 3.5) of CRAG's
Report Mo, 1 of 2015, Union Government,
Accounts of the Union Governiment,
(Finaneial Audity

Railways

0§.06.2015

(-3

| ‘Report No. 1 of 2015, Unian Gavernment,”

Chapier 3 (Para 3.4 and 3.5 of CAGS

Accounts of the Unien Gowernment, |
(Financial Audil) and Chapter 2 of
CLAG's Report Mo, 15 of 2015, Uniot
Government {Failways) Railways

122

Finanges

Total Ma, of Grants/Appropriatlons:




9. In this Repor, the Committee have axamined the cases of those Grants/

Apprapriations where Mohey hEIS been spent in excess of the amount authorized by

Parliament for specified services for the year 201314 and wh:ch requtire regularlzatmn
by F‘amament underﬂrtlcle T18{1){b) of the Gonstltutmn of India,

B.' EXCESS EKPEMDITURE OVER VOTED GRANTS AND CHARGED
APPROPRIATIONS {2013-14) .

10, SGru’nmr of the four Appropiiation Accounts (2013-14) revealed that, there was an
excess disbursement of T 3493,06,45,212 (T 3493.06 crore) over the authorization from
the CFl during 2013-14. There was an excess disbursement of T 39,59,09,662
(T 39.5% ﬁrore} in - three "segments . of three .Granis/Appropriations in  Civil
Ministries/Departments,  733,71,94,821 (€ 733.72 crore) in four segments of three
Grants of Defence Services, T 2719,75,41,728 (T 2719.75 crore} in 19 segments of 12
Grants/Appropriations of ‘the Ministry of Railways. Thess are flustrated below in a

tabutar forim:

{In unit of T}
Sl. Name of No. of excess. | . No. of cases Amount of excess expenditure
Ne. | Approprlation registering involved incurred
Accounts Grants/Appro
. priations '
1, Givil R 3 3 39 59,035,662
2. Defence ' 3 . 4 .733,71,94,821
Senvicas - .
3. Railways - 12 19 2718,75.41,729
Total .18 ' 25 ' 3493,06,46,212

ta}  Details of Excess Dlsbursement over "u"c:ted Grants/Charged Approptiations

{2013-14}
11. Thé details of 28 cases of 18 Voted Grantstharged Appmpriaﬁéns under which

the actual expenditure had exceeded the sanctioned provision during the financial yrear ,

2013-14  as  shown i the relevant  Unpion  Government Appmprrahon
Accounts/Explanatory Notes furnished by the Ministries/Departments concerred  are

given below:-




Total (Defence Services)

38341,53,00,000

{In unit of T)
S, Mo, & Mame | Administr Original Actual Excess Percenta
io. of Grantf ative GrantApyropriation |  Expenditure Expenditure ge of
Appropriatio | “Ministryf | (O} Supplementary : ' i eRtass
. A Pepartme | Grant’Appropriation expendiiy
' nt [S). Total Grantf _Te over
Appropgriation [T) T toial -
T Grant/ .
| - T Appropti
atlon
1 .2 3 - 4 -5 3] 7
| < APPROPRIATION ACCOUNTS - GIVIL,
Revenue (Votad} o :
11 | 20-Ministiy of | Defence 0-15455,13,00,000
Defenre 8- 241 45,00,000 023
T-16655 62,00,000 15732 50,688,745 25,56 80 749

Eavenue {Charged)

2. { 24-Defence Defence 0-59,00,000
Pensicns S-3,54, 00,000 o

ﬁ T-4,23,00,000 4 97,686,943 T4,86,843 17.70

Capltal f".f'utad] ] - _
32-Ministry of Extarnal O-1768,50,00,000 16856,45,32,870 2,858 32,970 G186
Ex‘ternal Aﬁalrs Aﬁairs 5-125,00,00,000 .

Ty e . T -l— .1393 5':' 'UU GGD e, anli . 1

Tutal {EWII] - 17584,35,00,000 1?533,94;'[!9,662 28,59,00,652 0,23

II—APF‘RDPRIATION ACCOUNTS - DEFENCE '

SERVICES

‘Revenue (Voted)

4. 23-Defence Dafanos 0-12384 ,43,00,000 13457, 52,30 632 120,40, 30,532 .50
Bericas — 5-849 69,00,000 .

Nayf'_-,f T-13331,12,00,000

5. . | 24.0efence Cefence 2-18B49E,56,00 000 .84
Services-Air S-1032,51,00,000° . .

Force - T-184924 17 00 000 20115,80 28 4B7 186,72 28 487

6. . | 258- Defence Defence Q-17048,27.00 000 3408 57 400474 426 73,4047 1285
Crdnance 3-1353,57,00,000 .

Factories T-3072 84,00 000 .

Revenue {Charged)

7. 28- Defene Defenca ©-5,20,00,000 525 04 B31 #5,04 E31 10,23 -
Ordnance i 5-3,20,00,0600 - '
Faclories T-8.40.00000 ] ]

37075,24,94 821 733,71,%4,821 2.02




-f-

lil APPROPRIATION ACCOUNTS - RAILWAYS
Revenue {Voted)
g, 05-winrking Railways . D 4297, ﬂ4 &3, 000 4484 468 BG, 342 67.41,73,342% 183
: Expensas- S- . ;
Repairs and T-4357 .04 53,000
Maintenance of Co
? | Mative Powars | : : .
o oe-tarking - Ratlways “0-10233 23,60,000 10330,64, 11,236 o7 40,61 2357 088 .
Expenses- 5-0 :
Repairs and T-10233, 23,680,000 | ) .
Maintenance of ST '
Carniage and
Wagons .
10. | 08-Working Railways C-B48T 108,26 000 8797,44,55,905 | 105,08,38,805 1.2
Expenses- 5-204,36,91,000
Cperafing : T-8697 35 17,000
Expenses- ’
I Rolling skock & :
Equipment -
11, | 19-4farking Railways O-26474, 059 83 000 20214,24 50,268 | 683,565,090 2687 240 .
Expenses- . S-2058,56,76,000 " T
Oparafing T-28530,66,41,000
Expenses -Fuel | . : :
120 | 13- Working Railways O-22628 47,265,000 2R525,56 50,190 | 7324328, 100 295
! Expenses- §-2170,65,06,000 o
Provident - : T-24757 13,12, 000
Fund, Pension
and other
Refirament
-| benefits. - .
~j3eerr15-Dividend o+ . | Railways | O-6245,20,00,000 3008,65,61, 789, [ 16B,72,64,784 2148
General S-1590 87,00, 0040 : ' '
Revanues, " T-783% 8700000
Repayment of
Loans taken from
General )
Revenues and
Amortization uf
Over- -
Capnallzatlun

' There was an excess expenditure of ¥ 6741,73,34% under this Grant, However, taking intd aceount fhe
mizclaszification of (-} TAL,63,118 the nctuwal excess cxpendltura requiring regularization wnrks out fo
T 67,30,10,224,
5 There was an excess exPEndntura of T07,40,51,236 under this Grant. However, taking inte Account the
migclassification of T 48,023,470 the actual excess expendifure requiring regularization works ouf ko
?9'? 58,353,704,

" Theré was an excess expenditure of T 105,09,38,905 under this Grant. However, taking finto Account the
misclassification . of T 5,63,96, 133 the actusl expendifure requiring ragularlzatlﬂn warks out to ¥
13{,75,35,038.
™ There was an excess expenditare of T 683 35,09,265 under this Grant, However, faking into account the

misclassification of T 4[!,45 720 the sctpel excess axpandit:ure requiring regularizatlon worles out t6 T

633 45,55,088.
¥ There was an exeess expendfture of ¥ 732,43,38,190 under this Grant. However, taling mtn account the

mijsclagsiffcation of T 32,745,756 the actual excess axpendlture requlring r&glﬂal’l!‘-ﬂ.ﬂﬂn works out fo
T 732,76,13,546 - e

o

ATz

T T T YO e T, e PV AT T T s
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Capifal {Voted )

14,

16-As s
Acquisition,
Congfrection
ang _
Replacemeant-
Capiital

Railways

O-686518,75,76,000
5-1000,00,07,000
T—'EEIE1B.T5.BE,CIDCI

70443 44,00 635,

B2 AR, 15 6305

Revenue [Charged)

14.

J3Wvorking
Expen seg-
General
Superintendenc
& and Services

Railways

0-0
5-50,31,000
T-50,31,000

BE,78 068

38,47,838

740

8.

04-nforking
Expenses-
Repairs and
Mainfenance of
Permanent
Way and
Works

Railways

0-33,31,000
§-1,27.64,000
T-1,60,95,000

23441216

7346316

4554

17.

os-Warking
Expenses-
Repairs and
Maintetancs of
Motive Powers -

Railways

0.1}

S0
T4

4

ENGR SR

4,785,851

18.

‘Expenses-

ggarking

Repairs and
Maintenance of
Cariage &
Warans

| Railways

0-2,00,000
50
T-2,00,000

B,71,243

6,71,242

33552

- (P Warking

‘| Equipment

Expenses-
Repairs &
Nainfenance of
Plant anc

Raibsays

-0
S-61,000
Twt31,000

61385 |

AR

063

20,

15 Waorking
Expenses-.
Operating
Expenses-
Rolling stock &
Equiprment

Ralhways

1O
3
T

NI
-11,56,000
- 11,566,000

51,52,570

33,98,570

348,72

B Thers was Al Xcess expenditure of T 429,63,15,639 under this Appropriatlon. However, faking into
adcount the misclassification of ¥ 8,04,71,661 the dctual excess expendifure requiring reguizrization works out
to T §37,72,87,300. .

"™ Tlere was an excess expenditure of T 73,46,216 under this Appropriation, However, taking into account

'the misclassification of T 13,23,518 the actuat excess expe

T 84,569,734, .
1t There was an excess expendliure of T 385 under this Appropriation. However, taking into account the

iigclaggifeation of ¥ 5,42,031, the actual excess expenditure requiring regularization works ot to ¥ 5,42,416,

nditure requiring regularizatlon works ouf to




21, | 08-Working Railways -0 3,07 04 558 3,04,18,5967F | 8111.89
Expenses- 5-3,75,000
Cperating T-3,75,000
Expensaa- :

Traffic: - )

22, |- 10MWomking Railways 0-13,76,000 78,02 23 182 17,5393,182 | ~ 2857
Expenssg. 581,246,000 '
Cperating T-61,38,40,000 .
Expensas-Fuel .

22, [ 11-Working | Railways | O-0. 3,87 553 1,72 553" | T 7RA3

. Expences- . 5-2,25,400 '
Staff Welfars T-2,25,000
and Amenifies ) '

24, [13Working Railways 3-49 50,000 74 45 105 16,238,105 26.21
Expenses- 5-B,57,000
Provident T-5&,07 000
Fund, Pansion
and ather
Retirement.
hensfis i |

Capital (Charged) L

25 [ 15-Assets- Railways -B7 50,00,000 162,15,62,239 | 12,156223571" 44

| Acqursition, S5-62,70,00,000
Construckian T-150,00,00,000
and !
Replacement-
Crapifal )

28, | 16-Assets- Railways | 0-3,50,50,000 432,88 422 525364225 | 23730
Acquisition, 50
Construction T-3,50,50,000
and . L

' | Repilabémeant:
Raliway Funds
(DRF, DF &
Capital Fund) .
Total (Railways) 154325,84,45,000 | 157046,59,89,728 | 2719,7541.729 1.76
Grand Total 208262 72,43 000 211?55,?3,94,212! 3493,05,46,212 1.68

I8 There was an excess expenditure of T 3,04,19, 596 under this Appropriation. However, taking inta aecount
the miselassification of T 1, 67, 733, the actual excess axpendztura requiring regolarlzation works out fo ¥ 3,

05, 87, 325
HE There was an excess expenditure of T1,72,553 under this Appropriation.. However, takmg into account the

wmisclassification ¢f T 94,903, the actual excess expenditura requiring regularization works out to 32,67,456,
™** There was an excess expenditure of T 16,38,105 under this Appropriation. However, (aking inte account
the misclapsification of ? 2,789,034 the actual excess n:xpﬂndlfure requiring regularization works out o
£19,17,128. .
T There was an excess expenditure of T §2,15,62,239 under-this Appropriation. HﬂWe'.rer, taklng Into
account the wisclassifivation of T 40,513 the getual excess expenditure requiring pegnlarization works aut o
T 123602752, . ' ' .

8 There was an excess expenditure of ¥ £2,38,422 under this Appropriatlan. However, taking into'sccount
the misclassification of ¥ 10,45,667 the actual excess ex]:-enchturc requiring regularfzaﬂun works out to

- T 02,84,088.
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12, The above statement reveals that cut of three cases of excess sxpenditure
incureed under the Grants/Appropriations operﬁted by Civil Ministries/Departments, the
Ministry  of.- -Defence under Grant No.20 -- Ministry of Defence incurred excess
'e:ncpendrture of T 35.89 crore which is 90.65% of tofal excess expenditure inctrred by
“the Civil Mmlstrlestepartments during the year 2013.14. In case of Defence Services,
. an excess of T 733, 72 crore was incurred under Grant No. 23 Defence Services-Navy,
Grant No. 24 Defence ‘Services-Air Force and two sections of Grant No. 25 Defence
Ordnance Factories which is 21.01 percant of total excess expenditure incurred. In the
case of Granfsfﬂppropriations administered by the .Ministryr of Railways, an excess
expenditure of T 2719.75 crore {Before misclassification of expenditura) i.e. 77, BE% of

total excess expendifure was rncurred in 19 cases.

. {b}  Actual Excess Expendifure incurred by the Ministry of Railways

13. A comparative scrutiny of the Union Government Appropriafion Accounts
{Railways) for the year 2013-14 and the Explanatory Notes.furnl'shed by the Ministry of
Railways mdicating the detailed reasons for excess expenditure incurred by thern over
' Voted Grants/Charged Appmp;riatic-ns revealed that there was a misclassification of
expenditure of T (+) 15,15,23,021 under Grant Nos. 6,6,8,10,13 &18 and Appiopriation
Nos. 4,7,9,11,13, 16-Captial & 16 Railway Funds. Taking into account the effect of this
misclassification, the actual excess expenditure incurred by the Ministry of Railways
“during the year 2013-14 works out to T 2734,90 64,750 instead of T 2?19,?5,41,?29 as
indicated in Indian Rallways Appropriation Accounts (2013-14).

. {c)  Total Actual Excess Expendifure for the financial year 2013-14 requiring
regularization under Arficle 115{1)(b} of the Consiitution.

4. Thus, the total arnount of aciual excess expenditure incurred durir_lg the financial
year 2013-14, which requires regularization by Parliament under Ardicle 115{1)(b} of the
Constitution is of the order of Z 3508,21,69,233 incurred in 26 cases .of 18 excoss

tegistering -Grants/Appropriakions.
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While furnishing the reasons for incurring excess experiditure during the year

2013-14, the Ministries/Departmenis corcemned in their written replies submitted as

follows;-

(d}
-

(W)

s (i)

(i)

IL.
{f

Fxplanation of the Ministriesmepartments concerned

CI‘I.I"IL

Explanation of the Mlh[str’y of Defence {Gran‘t No. 20 - I'ﬂ'm:stry of
Defence)

The excess occured mainly due to over booking primarily in Salary heads
being committed liabilties as less funds received in RE than actual
projections from Ministry of Finance in rfo JAKLI, due to requirement of

- additional funds towards recruitment of cormmissioning of new ships/boats

and stations and enhanced defHoyment of IGG ships aircrafts etc, under CGQG
and due to payment of committed liabilities and receipt of huge travel bills at
the end of financial year 2013-14 which also included bill of visits abroad on
acoount of colirt inquiry which could not be foreseen in rfo DDP and due to
requirement of additional funds towards committed labilifies under DAD,

-Explanation of the Ministry of Defence [Gi’ant No.21-Defence Pensions}

The excess expenditure has been incurred dug o the impﬁlementatiun of
Court Decree which is an obligatory expenditure and it is difficult to forecast
the exact budget provision under the Charged portion in advance,
Explanation of the Ministry of External Affairs (Grant No.32)

Excess was due to exchange rate variation.

DEFENCE SERVICES

Explanafion of the Ministry ef Defence {Grant No. 23 Defence Eerv'lc_es -
Navy} -

| The excess expendituré under this Grant was ac{:urred in order tl:r meet the

requirement for pay. and allnwances, increased expend iture Qf_ Petral, Ol &
Lubricants, maintenance and fighter pilot training' in U5 and for Short ad-hoo

COUrses.

O A S T T T
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{iii)
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(i
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Explanafion of the Minisiry of Defence (Grant No.24 — Defence Services-
-Air Forca)

The EXCOSS expendrture under this, Grant: was occurted on account 01"
payment of pay and aHDWances additional reqmrement for maintenance of
aircraft and other asaets, replenishment of alrbﬁme and ground bases
weapons, procurement of cloth_fng_and ration articles, procurement of Aviation

" Turbing Fuel; increased expenditure on electricity and water tariff, repair

maintenance and upkeep of buildings, payment of rents, rates and taxes.

Explanafinn of the Ministry of Defence {Grant No.25 -. Defence
Ordnance Facfnrles}

The excess expendtiure under Revenue {Charged) Section of this Grant was .
occurred due fo settlement of more number of Court cases than anticlpated.
Under Revenue (Voted) Section of 'i'.hIS Grant the excess expenditure was

incurred due t{} increased reqmrernent ﬁ:rr cantonment charges.

RAILWAYS

Explanation of the Ministry of F{ariways on excess expenditure under Grants
No. 0508,08,10,1315 &16 ~ Capital and hppmprlatmns Mo,

..03,04,05,06,07,08,09,10,11,13,16 - Capital.and 15 Railway Funds.is'given as

Linder:

Grant Mo, 05 - Repalrs and Maintenance of Motive Power

More drawl of stores from stock, more expenditure towards wages and
materials adjustment of more workshop debits due to more Periodical
Overhaul {PDH} activities- and materialization of more contractual payments
during the year, than anticipated. -

Grant No. 0§ - Repairs and Maintenance of Carriages and Wagons
Incurrence of more expenditure fowards wages and material on POH,
adjustment of more wurkshép debits, materialization of mare contractual

payments during the yaar, thah anticipated.

'Grant No. DB - ‘Operating Expenses- Rullmg Stock and Equipment
' [ncurrence of more expénditure iowards staff cost, more direct purchase and

materialization pf more cantractial obligations, than anticipated.




(iv)

{v)

- [vi)

fwil)

{viii)
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Grant No, 10— Operating Expenses- Fuel
Increase in prime cost of High Speed Diesel (HSD) Oil, more consumption of -
HSD Ojf for more acfivity of diesel locos and more expenditure towards sales
taxfexcise duty and other taxes and levies during the years, than aniicipéted.

Grant No. 13 —Provident Fund, Pension and other Retirement Eeﬁefits
Receipt of mare debits from pension disbursing autherities on account of
increase in dearness dllowance, finalization of more number of death cum
retirement gratuity cases, more expenditure towards leave encashment for
pension nptées ahd more Government contribution for newly defined
contiitbution penéion scheme, than anticipated,

Grant No. 15 — Dividend to General Revenues, Repayment of Loans
taken frOm General Ravenue and Amottisation of over capitalization
Higher payment of dividend to General Revenues due to increase in the rate
of dividend from 4 percent to & percent recommended by the Railway
Convention Committee (2009) for the year 2013-14.

Grant No. 16 — Assets-Acquisition, Construction and Heplacemeht—
Capital

Waterialization of more contractual payment and stores bil!fef.,vfes'i'diial works,
and other miscellaneous expenses to commensurate the progress of work,
bcr'ok"fng of more expenditure on new rajls and Pre Stressed Concreie
Sleepers, adjustment of more debits, payment of Capital component of leased
assets to Indian Railway Fihance Corporation, | more pracurement of
Machinery & Plants items, variation in prices of raw materials, increase in -
gonsumption of fusl and more expenditure towards: HSD oil, " more
procurementfreceipts of stores for general purposes and adjustment of debits
for stores over various zonal railways during the year than anticipated. -

The excess expenditure under _Appropriations No.
13,04,05,06,07,08,08,10,11,13,16 -Capital and 16- Railway Funds. was

incurred due to materialization of more decretal payments, than anticipated.
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ie) EXcess Expandi‘ture despite obtainind Supplementary Granis

16.

A seruting of the relevant Appropriation Accounts and Explanatary Motes receivad from

the Ministries/Departments concerned revealed that during the financial year 201314, out of 26

cases of excess registering Grants/Appropriations, the excess expendifure had been incurred

even after obtaining Supplementary. GrantsiAppropriations in the following 21 cases by the

. Tespective Ministriesf Depiartments to mest their additional requirements:

{In unit af T
sl MHe. and name of T T Amount of | Amount of excess | Percentage of sxcess over |
Mo. | GrantApprogriat-ion Supplementary | expenditure ‘Supplementary
Grant/Appropria | incurred GrantsfApproprlations
ticn abfained
1 2 3 4 o
1. APPROFPRIATION ACCQURNTS - CIVIL
Rovenuefvoted) ; -
1. 20- Ministry of Defence 241,45,00.000 35,58 88,745 14.86
Revenue {charge«d) :
2. | 21-Defence Pensions [ 3,64,00,000 | 74,556,043 | 21.15
Capital {Votad)
3. 32-Ministry af External 125,00,00,000 2,85 32 070 236
Affairs
Tatal {Civil) 370,03,00,000 49,549,009 662 10.70
1. APPROPRIATION ACCOUNTS — DEFENGE SERVICES
Revenue (Voted) )
4 23 Defence Service — 249,89 00,000 120,40,30,5632 1268
Mawy
5, 24- Defence Service - Air 1032 51,060,000 186,72,25,957 | 18.08
Force _
6. 25- Defence-Ordnance 13683 57,00,000 428 73 40471 31.22
Facfories
Revenie (Charged)
T 25.0efance Ordnance 3,20,00,000 £5,94 831 26.86
Fartorios ) . )
3348,97,00,000 733,71,94,821 21.91

Total {Lisfence Services)

lll. APPROPRIATION ACCOUNTS

—RAILWAYS

Revenug (Voted)

8. O8-Working Expenses- 204,36,81,000 105,09, 38 805 5142
operating Expenses-
Ralling Skock and
Equipment

L 10 orking Expanses- 683 55 09,253 | 33,24

Operating Expanses —Fuel

2056.56, 78,000
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10,

13- Working Exvpenses- |
Provident Fund, Pension
and other Refiremesnt
Benefits

217,652,856 000

732,43,38,180

3374

11, .

15- Divldend b General
Revenues, Repayment of
Loans taken from Genearal
Révenues and
Amorization of oyer
capitalizafion

1580,57,00,000

168,79 &1 789

10.61

12,

|

16- Assets-Acquiaitian,
Consfruclion and
Replacement-Canital

1000,00,07,000

820,68 15,639

82.97

Revenue (Charged)

i3

03-Workding Expenses- |

Ganeral Superinfendence
and Senvice '

£0,31,000

3B,47.888

76.48

T

04-Warking Expenses-
Repaira and ifaintenance
of Permanent way and
wiorks

1,27,64,000

73,45 216

57.55 |

15.

O?-Warking Expenses-
Repaira and Maintenance
of Plant and Equipment

81,000

385

063

16,

08-\Norking Expensas-
Operating Expenses-
Rolling Stock & Equipment

11,56,000

32,85,570

34572 |

17,

1 Tratfic .

089-Warking Expenses-
Operafing Expenses-

3.75,000

3.04,1%,556

g111.89 |

18,

10-Working Expensas-
Cperafing Expenses-Fuel

51,24,64,000

17.53,83,182

23.64

11-Woarking Expenses-
Staff Welfare and
Amnenities

225,000

1,72,653

76,64 |

i

“13-Working Expenses-
Provident Fund, Pension
and ather Retirament
Banaits

857,000

16,368,105

18114

21,

| Replacement — Capital

15-Asasts-Acquision,
Constructian and

g2, 70,00,000

12,15,62,238

19.39

TOTAL (Raflyways)

T148,2595,000

2553,09,30,535

1573

Grand Total

“I0E67, 25,895,000

3327,30,35,008

90.62

17.  Soratiny of the above statement has revealed that in the fiscal year 2013-14,

refatively huge amount of excess expéndi_tufe was incurred even after obtaining large

sums of Supplementary Grants. Sui:plemehtary Grants to the tune of T 370.03 crore

“was allocated for the three excess registering Grants/Appropriations operated by the
Civil Ministries/Departments but this fell short by T 39.59 crore.  In Defence Sector,

L
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Supplementary Grants to the tune of ¥ 3348.97 crore was allocated for three excess

redistering Grants, yef an excess expendifure of ¥ ¥33.72 crore was incurted. In

respect of Raflways, out of 19 cases of excess registering Grants/Appropriation,

Supplementary Grant of ¥ 714828 crore was ohtain.ed in 14 cases, still an exce'_ss

expenditire of T 2553.89 crore was incurred,

(i - Recurring Excess Expenditure

18.  Article 114(3) of the Constitution provides that ha money be withdrawn from the

Consolidated Fund of India (CF)) exnept under approptiations mads by law passed in

accorda_nce_. with the provisioms of this Aricle. Further, General Finanoial Ru]e {GFR)

52(3) stipulates that no disbursement be mare which might have the effect of exceeding

the fotal Grant or Appropriation authorized by Parliament for.a financial year except

after obtafning a Supﬁlémentary Grant or an advance from the Contingency Fund.

Contrary to this, the incurrence of excess expenditure has been a Tecurring

phenomenen in the past despite recommendations of the Public Accounts Comﬁ_’[tee

and subsequent issuance of instructions by the Ministry of Finance from time to time.

The comparaiive dats given below indicates. the position r»:agarding- excess expenditure

incurred by various Ministries/Depariments during the last ten years: N

b

LR

(Tirn crore)

Yaar Appropriation Appropriation -J Appropriation Appropriation Totat
Accounts Accaounts Accounts Postal Accounts
-Civil - Defence Services - Rallways
Services '
Mo, of Excess Mo, Of Excess No, of Expess Mo, of Exness Total Tokal of
Excess | akpendltur | Excess [ expendlt | Excess | expendit | Puxvess | expanditur | of Columni
ragistar B register -Ure regisier -Lires registerin | & Colum | 3,57, %
ing | Incurred fg incurred | * Ing Incurred | g Grantsf | incurred ns 2,

GrantsS Grahts/ : Erantsf Appropria | 4,68
Approp ApDrop Approp tiang )
riations riations riafions :

(7] ) ) 4 (& () (7 (€} @ | (@ |-
2004-05 ! 337B4.53 2 41.89 il -0.04 10 2151.94 1§ | 5547E o
2005-05 & B7082.60 i 44 84 1 a7 65 11 2372 48 22 | QRERT
2006-07 4 | - 3BB3T 20 1 T BEYAT - -

' : g 365.16 13 j_37660.5!
2007-08 4 100,14 1 71.18 1 0.0z A 81.22 94 g5
2008-08 4 2704 2 74261 - - A f32,12 14 1544, 54
2009.10 4 H218.89 2 261523 i B18,12 a 192284 16 [ 145750
EG‘ECMM i 338490 4 4235.34 1 366,63 10 305R.B8 | 22 | MD4E.487
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_d4 [ 104985

g | 1675.968 16

12 273491 18

19. Ut is seen from above that the varicus Civil Ministries/Departments, Ministry of

8455314
BaYT.02
Ja08.22

Defence and the Ministry of Railways have been Incurring large amount of excess
expenditure confinuously diring the last ten fiscals. It is further revealed that though
there had been consideralf;le decline in excess expenditure incurred -by the Civil
Ministries/Departments, Ministry of Defence and the Ministry of Railways during the
year 2011-12 had shown an increasing trend during the years 2012-13 and 2013-14.

(g)  Persisfent excess in Grants/Appropriations

20. A scrutiny of the GrantsfAppropriations registering persistent excess for the five
_"y_ears period i.e, from 20089-10 to 2013-14 re#eéled that in 11 segments of nine
Grants/Appropriations persistent excesses occurred in the year 2013-14 and at least in
three years out of previous five years period for which analysis was mads. The Grant-
wise and year-wise details of persistent excesses against allecations are given below:

[Amount in ?]

- Description of T 200810 -] 201011 201%-12 201213 l 2013414
GranfAppropriatign _

Civil - Capfal (Vaoted)

12 -Minisry of

&l Mo.

External Affairs

Excess- - 26,97 65 506 7,23,26,294 2,95,32,970

Expendimie- - £179
Gratt 898,07.65,506 | 1398,23,26,294 1896,45,32,970
: 872,00,00,600 | 1391,00,00,000 1893 ,5(-00,000

21- Defence Pensions : _

Excess- - 10,74,96% 28,54,467 3,99,60,400 - 74,§6,943

+ Expenditure- 35,74.960 82,54,467 4,§1,60,400 4,97,86,943

ApPPIOpPLATIOn- 25,00,000 54,00,000 §2,00,000 4,23 00,000

[ Defence Sorvices Feavenue (Voled)

N E S R A R f N -
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Description of

Shilo. | o Aneropriation 2008-10 200-1 2014-12 204213 201314
' Excege- | 150,51,03,457 | 138,54,60,256 - 120,40,30.532
Expenditure- | 3586,21,03,457 | 10141,36,60,2354 13431,52 30,533
- Grane- | 2435,70,00,000 | 10002,52,00,000 13331,12,00,00C
Ralbways Revenue (Voted)
{05- Repair and
Ifainfedance of
| Maotive Pover R
& Fxcess- | 00,87,30288 | 750660832 - 67 41,73 342
Expenditure- | 3479 19 71,238 3423,60,13,832 4464,46,66,342
Grant- 33$8,32,41,000 3348,53,33,[]0'0 4397,04,93,000
(- Repair and
Maintenance of
Catriapes & Wagons - :
: Excess- | 16457,39.230 | 221,08,77,975 - %7,40,51.236
5. _Expenditore- | 7857,06,14,230 " | 7799,58,75,978 14330,64,11,236
' . Crant- | 76924875000 | F378,49,08 000 10233,23,60,000
08- Operating
Bxpenzes- Rolling
a Stock & Equipment
) Excezs- | 34,30,60,595 139,88 89 127 28,17.113,579 105,09,38,905
Expenditurs- | 5983,59,00,590 | 6156,81,96,127 TRER 04.07,570 | #797,44 55905
: Grant- | 5947,28,40,000 | 3965.93,07,000 7860,77.94.000 | 8692,35,17,000
10— Qperating ' : : . :
Experises - Fuel
7. Excass- | - 305 08,55,127 - 058824346 | 683 5500268
Expenditure- 16771,04,34,127 I2388,16,45. 046 | 29214.71,50,268
Grant- 16372,95,79 000 21729,34,02,000 | 23530,66,41,000
13- Brovident Fund,
Pengion & other
a Fetitement Benedits : . -
) Excess- | 1512,38,96,979 | 14039751918 | 769,61,68,663 081,95,20.896 | 732,43,38,1%0
Bxpenditure- | 16911,20,60,979 { 163527121, 918 | 18326,96,73,663 | 21558,67,20,896 | 25529,56,50,190
Grant- | 15398,81,73,000 | 14948 73,70,000 | 17557,35,05,000 | 20576,72,00,000 | 24797,13,12,000
Railways Revenhue (Charged) : - :
03- General
Superintendence and
a Services : .
' Excess- | 24,21,286 20,957,542 27.29,201 41,582,005 3847 28R
Bxpenditure- | 34,79 246 - 35,40.843 36,34,201 42,753,895 83,78,88%
Appropriation- | 10,538,000 15,52.000 3,053,000 01,000 50,31,000
10, (8- Operating ' ' '

Expenges- Rolling
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21. Scrutiny of the above statement revealed that the Ministry of Defence under
Grant No, 21 Defence Pensions, had incurred excess expenditure recurringly for the
yvears 2010-11 to 2013-14.-under Remrﬁue-Charged section of the Grant, Furthe'r,.in
case of Grants/Appropriations operated by the Mmnistry of Railways it has been
observed that Tecurring excess expenditure under two .Grantsfﬁlppropriatians namely
Grant No.3 - Provident Fund, Pension’ and other Retirement Benefits and
Approprigtion No.03 — General Superintendence & Services had been incurred for the
last five years i.e. from 2009-10 to 2013-14. Out of which Grant No. 13 — Provident
Fund, .F’ensimn and other Retirement Benefits; the amount of ‘excess expendiure

_incuired was more than ¥ ohe thousand crore during the.years 2019-10 and 201011
wi'.l.ile it was mare than T 700 crore during the years 2011-12 fo 2!]13—_14.

(h)  Recurring excess expenditure by the Ministry of Defence

22. - Bcrutiny of Appropriation Accounts (Civil) and Appropriation Accounts (Defence

Services) for the last ten financial years i.e. 2004-05 to 2013-14 indicated that the
Ministry of Defence had been incurring recurring excess expenditure under the

Grants/Appropriations operated by them as detailed below.

{fn unit of 7

Year { No. & Name of Grant/ Appropriation

81, No.” Amount of Excess
: Expenditure

T 200405 | 26— Defence Ordnance Factories ~30.00,08,594
fRevenue-Vobad)
27 — Defence Setvices Research and 1,98,23,373

. Development (Revenue-Voted) :

2. 2005-D8 23 — Defence Senvices - Army 208,34 112
{Ravenuea-Charged) .
25 — Defence Services - Air Force 42,75,63,987 |

| SLNa. Gmﬁe;;;g“:‘;‘;’:j;’f:m 2009-10 2010-11 201112 201213 204314
Stock & Bquipment .
" Excess- g1,27T7 - 4,594,123 30,946,570
Expenditure- 8,74.277 496,123 51,52,570
. Appropriation- 5,201,000 i 1i,56,000
13 — Prowident Fund, . : - -
Pemglon & other
14 | Refirement Benefits _
’ BExpegtis | o - .| 409,113 15.43,329 14,38,105
Expenditiure- 7 62,67,113 73,583,329 7445108
Appropriation- 5858000 58,20,000 58,07,000
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(Revenus Votad) .
2006-07 22 = Defence Saervices -Army B57,16,95,590
{Revenue-Voted) '
. - |
2007-08 22 — Defance Services -Army 71,16,78,075 |
. (Revenue-Voted) _
2008-09 18- Ministry of Defence (Revenue Votad) 27 49,86 122
20 = Defence Pensions 43,32,885
I_(Hevanue Woted) .
23~ Defence Services — Air Force 510,36,592,38%
| {Revenue-Voted) '
24- Defence Ordnance Factories  ~ % 132,24,87 208
{Revenue-Voted)
2008-10 20— Ministry of Defence 95,31,73,087
(Revenue-Voted] :
21 — Deferice Pensions - #9903 54 01,305
{Revenue-Voted) |
22 - Defence Services -Arrmy 246411 11,595
{Revenue-Voted})
.| 23 — Defence Services -Navy 180 51,03, 457
{Revanue-Voled) )
i 24 — Defence Sarvices -Army 80,42 493
: {Revenue-Charged)
201011 21 —Defencs Pensions 3335,30,72,983
{Revenue-\oted)
21~ Defence Pengions 10,74, 960
{(Revenue-Charged)
22 - Defence Services —Army 2884 01,52,378
* (Revenue-Voted)
24 — Defence Services -MNavy 138,84,60,258
{Revenue-Voled)
25 — Defence Ordnance Factonies 1,16,34,5681
(Revenue-Charged)
27-Capiia Outlay on Defence Services 1235,31,04,576
20112 21 =Defence Pensions . 3968 81,46 182
{Revenue-Voted)
21 — Defence Pensions 20 54,467
{Revenug-Charged) -
24 — Defence Services —Air Force - 557,090,383 321
: {Ravenua-voted)
2012-13 7 | 21~ Defence Pensions (Revenus — Voted) 3BE3,71,24 944
21 — Defence Pensions {Revenus — 3,90,60,400
Charged)
22 — Defence Services — Army (Revenue — 176,680 35,730
Charged)
23 — Defence Senvices — Naw {Revenue — 0,56 80,239
Charged) .
24 — Defence Services — Air Force 8,38,28 914
{Ravenue -Charged) '

ST o e
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[0, 2013-14 20 — Ministry of Defence (Revenue — Votad) " 35,38,89,74¢9 |
(Year Lndear .
Review) .
21 — Defence Pensions {Revenue — ' - 74,686,943
Charged;) : :
23 ~ Defencs Senvices — Navy (Revenue — 120,40,30,532
Wofed)
24 — Defence Services — F\lr Force 186,72 28 957
[Revenue —Voted) i .- .
25 — Defence Ordnance Factories — 425 73,40,471
L {Revanue -Yotad)
25. Defenca Ordnance Factories (Revenus 85,94 831
—Charged) ' ¥

(C} EXAMINATION OF SELECT CASES OF EXCESS EXPENDITURE

23, In the succeeding paragraphs the Cummlttee have dealf with soIme of the
prominent cases invalving excess expenditure dusing the financial year 2013-14 in the
light of the facts brought out in the relevant Appropriation Accounts, Audit observations
thereon, Expfanatory INot_es furnished by the Ministries/Depariments concernad and the
wiitten replies received from the Ministries/Departments concerned.

(a} APPROPRIATION AGCOUNTS — CIVIL |

24 An e:-(cess dlsbursement nf? 38. 59 crore was mcurred in3 Grantamppropnatmns

- perfalnmg 1o the Cwll Mlnrstrlestepartments during the Financtal Year 2013-14, The
ranﬂﬁppropnatlonuwme detalls and the confributory reasons for the excess

expenditure as stated by the Ministries/Deparfments concemed are as follows:

51, No. No. & Name of - Excess Contributory reasong as stated
© GrantfAppropriation expendifure by the Ministry/Department
: oo incurred concerned
[T in trore)

Reverue (Voled) - .
1. 20-Ministry of Defence 2583 Due to over booking primarily in
' Salary heads being committed
liabilities as less funds recelved in
RE than actual projections from
J Ministry of Financs.

Revenus {(Charged}

2, [ 21-Defence Pensions 075 Due to the comphance of decree |
' ' - of Ho'ble Court {Armed Forces
Tribunall
]
| Capital- Voted
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3. 32 Aiinistry of External 2.85 Due to exchange rate variation
Affairs . _ : '
Totaf ' | 39.59 | . |

Grant No, 20 - fRevenue-Unféd} — Ministry of Defence

25.  During the Financial Year 2013-14; tha Ministry of Defencs incurred an excess
expenditure of T 35.89 crore under Revenue (Voted) section of Grant No. 20- Ministry of
Defence. |

248.  Under Revenue Section {(Voted) of Grant Mo. 20 — Ministry of befence {Civily for
2013-14, the tofal provision was T 15455.13 crore.: This was augmented to T 15696 62
crore by obtaining Supplementary Grant of T 241.49 crore. Agaiﬁst the total Grant, the
expenditure of ¥ 15732.51 crore was incurred fesulting in excess expenditure of ¥ 35.84
crore. The Explanatory Note furnished by the Ministry of Defence in fhis regard has
been reproduced at Annexure-| to this Report. |

27.  Serdting of the Explanatory MNote furnished by the Ministry of Defence revealed
that the excess expenditufe under this Section of the Grant was the net effect of total
axcess of T 100.70 crore less total savings of T 64,81 crore under various Sub-Heads of
the Grant, The Sub-Heads under which the excess expenditure of ¥ 5.00 lakh and

. above incurred and reasons thereof as attributed by the Ministry of Defence are given

below:
Sl WMinar Head’Sub-Head Amount of Confribufery reasons as stated
No, : Excess by the Ministry
- BExpenditure :

(<in lakh) . a
1. ] 2014.00.800.14 {Armed Forces B5.36 Due fo requirement of additional
Tribunaly ' funds  towards Pay  and

allowances slic, :
2. | 2037.00.102.06 {Coast Guard 2958 54 Due to requirement of additional
Crganization} funds towards newladditional
' requirement,  requirement  of
additionat funds towards
Commissiohing of Raw
ships/boats and stations and
enhanced deployment of |CG

| ships, aircrafts atc.

3.. | 2052.00.020.12 (D/o Defance 113.64 [ Due to payment of commited
Production} : - liabilities and receipt of huge
travel bills at the end of financial
; year - 2013-14  which  also
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included bills of visits abroad on
aoccount of cout inguiry which
- - could not be foresesn.

4. | 2052.00.082.02 (Defence 1088.84 Cue to requirament of additional
Accounts Department) : funds towards committed

. liakilifies. _
3. | 2065.00.104.02 {J&K Light SR22.70 Due to overbooking in primarily
Infantry) salary heads being commifted
liabilties as less funds received
in RE than actual projections

fram Ministry of Finance.

Total _ .

28.  The Mintstry in their Explanatory Note further stated that although the requests

for augmentation/modified appropriation of funds were made by the concerned

departient under Ministry of Defence (Civil) Grant but the same could not be acceded

to on account of shoriage of allocated funds {(at RE stage) by Ministry of Finance efe.

29,

As regards the remadial Action Taken by the Ministry of Finance in order to aﬁc-id

fhe excess expendifure under this' Grant, the Ministry in their Explanatory Note

submitted as follows: -

{h)
30,

"Mecessary insfructions had been issuad vide 1D No-1(B-ATNYFin{MO)/2013-
14/G89 dated 22.09.2014 to all concerned to prepare their Budgetary proposals
on realistic basis taking into consideration all the related aspects such as
cammitments, trend of expenditure and the anficipated expenses. Moreover, the
guidedines on austerity measures in the government with respect to “Expenditure.
Management Ecanomy Measures and Rationalization of expenditure” issued by
Ministry of Finance, Department of Expenditure vide O.M. no. 7{2) E. Coord/2013
dated 18™ September, 2013 and insfructions tssued by the Mmlstry of Finance

vide DO no. 2(40)-B (CDNY¥2013 dated 13.12.2013 and DO. no, 2{6)-

B{CDNY2014 dafed 20.03.2014 for strict adherence to RE ceiling conveyed by
Ministry of Finance and the ceiling expenditure of 33 percent and 15 parcent in
the last quarter and last month, had alsc issued to all users department for strict
compliance.”

~ APPROPRIATION ACCOUNTS - DEFENCE SERVICES

Serutiny of Appropriation ﬁ;ccounta (Defence Services) for thé vear 2013-14

revealed that the Ministry of Defence incurred excess expendlture of T 733.71 crore

under the Grants No, 23,24 and 25 as per the details given below:

5L. | No. & Name of Grant Amount of excess expenditurs (T in

Mo, : crore)

1. 23- Defence Services- Navy (Reverue — 120.40
Wioted) '
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2 24. Defence Services-Air Force {Ravenue — 186.72
Voted)

3 25 - Defence  Ordnance  Factories 425,73
(Revenus-Votad) '

4, 25- Defence Ordnance Factories (Revenue- _ .86
Charged}

Total 73371

-

31, K has been chserved from the above details that under Revenue (Voted)
. Sections of Grants No. 23,24 & 25, the Ministr;y' of Defence, incurred excess
expenditure of more than T 100 crore. The Grant-wise lustration of excess expenditure |
incurrad under these Grénts and contributory reasons thereof and corrective/remedial
steps taken by the Minisiryr of Defence to contain the same are given as under:

i1} Grant No. 23 — Defence Services- NAVY {Revenue-Voted)

32. Under Revenue (Voted} Section ﬁf Grant No. 23- Defence Semices —Naﬁy for the
year 2013-14 the total proyiia[on was T 13,331.12 crore. Against this, the expenditure of
T 13451.52 crore was incurred resulting in excess expenﬂiture of T 120.40 crore. The
Ex;:r]anatory Note f‘urmsher:{ by the Ministry 01’ Defence in th15 regard has heen
reproduced in Annexure — |l to this Fteport

32, Scrutiny of Explanatory Note fumished by the Minisry of Defence revealed that
the excess expendifure of T 120,40 crove under this section of the Grant was the net
affect of total excess of T 193:61 crore and tofal savings of ¥ 73.20 crore under various
Minor-Heads of the Grant. The Minor-Heads under which the excess of % five lakh and

ahove ocourred and reasons therefor are explained below:

34,
50 Minor-Heac TAmount of excess Contributory reazons as stated by
No. (Major-Head-2077) | expenditure incurred ] the Ministry
T in lakh} _
1. tinor Head -101 565142 | Due ta mest the reguirtement for pay
) and allowances
2, Minor Head «110 5808.83 Due to increased expenditure on
Petrol, Gil and Lubricants
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3. | Minor Head -111 21518.70 On account of increased expendnure
on maintenance
4. Mincr Head-800 1850.72 Due to increased expenditurs incurred

for fighter pilot training in US and for
Short Adhoc Courses,

(i)  Grant Ne. 24 — Defence Services- Air Force (Revenue-Voted}

35, Under Revenuea {(Voted) Section of Grant Mo. 24- Defence Services-Air Force for

the year 2013-14, the total pmwsmn was T 19,929.17 crore, Against this, the

expenditure of ¥ 20115.89 crore was incurred resultmg in excess of ¥ 186.72 crore. The

Explanatory Note furnished by the Ministry of Defence in respect of excess expenditure

under this Grant has been repreduced at Annexure-lil to the Report.

35. The Committee's examination of the Explanatory Mote has revealed that the

axcess expenditure of T 186.72 crors was the net effect of tatal excesses of ¥ 343 93

crore and total savings of T 157.26 crore under various Minor-Heads of the Grant.

Details of Minor-Heads under which excess of ¥ five lakh and above ococurred and

reasons therefor are explained below:

=11
Mo.

| Minor Head

Major-Head

igorey.

Amount of Excess

Expenditure incurred

4T in laich) -

Contributory reasons as siated by
the Wintstry

MWinor Head -104

20320.43

On account of payment of Pay and
Allowanceas

idinor Head 104

2330.46

"On account of expenditure on Pay and.

Allowances

hinor Head -110

18877.02

Cus to additional reguirement for
maintenance of aircraft and other
assets, replanishiment of airborne and
grourd bases weapons and
procurement of clothing and ration
articlas  besides  procurement  of
Aviation Turbine Fuel,

Minar Head-111 |

237.80

Due fo increased expenditure on
electricity and water tariff, repair
maintenance and upkeep of buildings
and payment of rents, rates and {axes. |

P R T T T M L
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(iify Grant Mo. 25- Defence Ordnance Factories (Revenue-Votad) and {Revehue-
Charged}

Revenue-Votad

37.  Under Revenue —Voted Section of Grant No. 25 —Defence Ordnance Factories
for the year 2013-14, the total provision was T 3072.84 crore. Against this, the
expenditure of T 3498.67 crore was incuried resulfing in excess of T 425.73 crore. The
Explanatory Note furnished-by the Ministry of Defence in respect of excess expenditure

- under this Grant has been reproduced at Annexure-I¥ to the Report.

38,  The Committee’s examination of the Explanatory Mote has revealed that the

excess of T 425.73 crore was the net effect of trdal excesses of T 549.23 crore and total

“savings of ¥ 123.50 crore, which mainly occuired due to increased reguirement for

Cantonment charges.

Revenue - Charged

39, Under Revenue-Charged Section of Grah’t No. 25 - Defence Ordnance Factories
for the year 2013-14, the total provisian was 4 8.40 crore, Against this, the expendiiure

of ¥ 9.26 crore was incuired resulting in excess expenditure of ¥ .86 crore. -

40. . The Committee's examination of _the Explanatory MNate has revéaled that the

excess expenditure of T 0,86 crore under Revenus-Charged Section of this Grant was

the net effect of total excesses of T 0.95 crore and total savings of T 0.02 crore, which

accurred due to settfement of more number of court cases than anticipated.

41,  Explaining the reasons 'fo_r not anticipating the precise requirement of funds
which resulted in axcess expenditure under the Grants No. 23, 24 & 25 during the year

- 2013-14, the Ministry of Defence in their written replies submitted as follows:

"The reasons for excess expenditure have been analysed. These generally
includes excess expenditure an obligatory expenses like Pay and allowances,
increase in rate of Petrol Qil & Lubricants, additional requirement of maintenance
of Aircraft and other assets, increased requirement for cantonment charges ete. [t
may be seen from reasons for excess expenditure explained above that the
expenditure under these items cannot be precisely predicted and hence excess
expenditure has occurred.” ’

However, dus to concerted efforts by this Ministry, excess expenditure under
Defence Services Estimates Grants (Grant no. 22 to 27 has gradually reduced.
For example, during FY 2012-13 no excess expenditure was incurmed under
voted segment. In FY 2013-14 also, out of the three Revenus (Moted) Grants,
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fwo Grants were such in which excess expenditure s less than one percent of
sanctioned grant. .

Further, apprising the Committee about the actions proposed to develop a rigid

and robust financial mechanism to minimize and eliminate insfances of excess

expenditure under the Grants operated by them, the Ministry of Defence in thelr written

replies stated as under:

"It may be’ apprecrated that Mmmtry of Defence has been grad ually imprwrng its
budget and expendifure control systems {o minimize and eliminate instances of
axcess expenditure, In the year 2013-14, out of the three Revenue (votad)
Grants, two Granis were such in which excess expendifure is [ess than ons
percent of sanctioned grant,

- AS 1e-ar1fer-reporter:|, three Committees were set L:p to examine the extant

procedures to idenfify ‘shorfcornings in the budgetary control systems “and
recommend solutions to the same, All the abmre Committees have rendered
their reports which are a5 under:

Based on the recommendations of Commiltee “A” on the issue of “Procedure for
conveying allofments to PCsDA/CsDA in respect of centrally contralled heads,
with special focus on the capital budget®, instructions have been issued for
notification of head-wise Confrollef-wise allocations in respect of the capital
budget. This is to be gradually extended to all central]y controlled heads

Committee "B” was rewewmg on the FI§ system of Navy for rep[lﬁatron by other
Services and infegration with the CGDA and Controllers fo provide online
information on allotments to Cantrollers while providing compilation data and bill
status to the Services. Based on the recommendations, CGDA has initiated
CGDA WAN connectivity to Navy and Arr HQ and undertaken several
medications to MIS currently being submitted 1o Service Headgquarter. The finaf
goal would be fo provide real fime expenditure information.

Commitiee “C” was mandated to examine 'Non-Cash transactions such as LCs
book debits, DGS&D payments, cash assignments and imprest accounts” to
identify alternate solutions fo these mechanisms, institute budget allocation
procedures for each of these areas and suggest means to eliminate the current

lag in compifation of expenditure through these routes. Based on the

recommendation of the Committee it has been decided that Services and CGDA
will work together in formiulafing viable solutions to replace cash assignments
and imprest accounts without sacrificing the operational flexibilities currently
available with the Services in these areas.. CGDA has been requesteqd fo
examine this issUe in consuliation with respeclive Services/agencies, identifying

the areas where cash assignments and imprest accounts are currently being:

used, re-examining the functionality they are providing and giving an alternate
method for achieving the same functionality while ensurlng immediate booking of
expenditure,” .
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Further the Ministry is monitaring expenditure on a menthly basis {o ensure
optimum utilization of funds elleea‘ted to achieve planned objectives and avold
| EXCRSS eXpendlture ! :

"Apart fre'm this, it may also be mentioned that instructions "already exist to
formutate the Budget Estimates on realistic basis to constantly review the
expenditure in order to confirm to the allocations made and to ensure that thefe
is neither any excess ner large scale savings over the sanctioned budgetary
provigions,"

42, Scruting of excess expendifure incurred during the year 2013-14 revealed that
excess expenditure under ali the cases of Grants No. 23, 24.&25 operated by Ministry
of Defence was incurred| despite obtaining of Supplementary Grants. . When asked
abioutf the reesehe_ thereof, the Ministry of Defence in their wriften submission stated as
under: o

. "Addifional allocations were projected but funds. provided were inadequafe to
meet the réquirement. Despite the mechanism.for secking addifional alloeafions
through supplemsntary grants, eventualiies do sometime arise even affer thase
grants are finalized.”

43. Further, on the issue of incurring excess expend]ture of rmore than five percant of
the fotal Grant, the Ministry of Defence submitted:

"Cut of the 4 cases of excess expenditure under Defence Services Estimatas, 2
cases were such in which &xcess expenditure was less than 1 percent. Of the
remaining 2 cases peraining to Ordnance Factories under voted and charged
heads, where excess expenditure was above 5 percent, the reasons for excess
expenditure has already been explained under Appropriation Account. Under the
Voted Section, the reasopn for excess expenditure was due fo increase in
canfonment charges whereas under the Charged Section, it was due to
setfiement of more number of court cases than anticipated. As these reasons for
excess expenditure could not be foreseen at the time of making esfimates and
also funds provided were ihadequate, excess expend iture was incurred

{c) APPROPRIATION ACCOUNTS -RAILWAYS

44,  During the financial year 2013-14, the Ministry of Raflwaye' incurred an excess
e'::cpenditure of T 2734.91 (after misclassification) in 19 cases efl 12 Grantsf
Aepreprja_i_iene, The details of these excess registaring Grants/Appropriations have
already been gl’ﬁ.ren.in Paragraph 11 of this Report. Th e-E:.n('pl anatory Notes furn_'[shed by
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the Ministry of Railways in this regard have baen reproduced at Annexure ¥ fo this

Repoit,

45, Scrufiny of the E){p|3ﬂ‘;—:ltﬂ]";.f Motes revealed that out of the totat excess
“expenditure of T 2734.91 incurred by the Ministry of Railways during the fiscal 2013-14,
'Fhe excess expenditure of more than T 100 crore was incurred under five Grants viz. T

110.75 crore under Grant' No. 8- Woﬂcing'"ExpenS_E& Operating Expenses —Rolling
~ Stock & Equipment, T 683.28 crore under Grant Na. 10 — Wc}rkiﬁg Expenses-Operating
Expenses-Fuel, ¥732.76 crore under Grant No. 13 — W-Drking Expenses-Provident
Fund, Pensicn and ﬁther Refirament benefits, ¥ 168.80 crore under Grant No. 18-
Dividend to General Ramlenuas' Repaymert of Loans taken from General Revenues and

Amortization of over Capltahzatmn and T 837.73 crore under Grant No. 16 —Assets-

Acquisition, Cﬂnstru:::tmn and Replacement —Gaplta]

45.  Detailed scrutlny of Grant Nos. 8,10,13&16 having excess expenditure of more
than T 100 crore during the financial year 2013-14 by the Ministry of Railways is given

as LUnder:

i) Grant No, § — Wnrk‘inq -Expénses- Clperatmg Expensea Rnr!mq stu-::k and
‘Eqiripment :

47.  Under Grant No. 8 “Working Expenses ~Operating Expenses- Rolling Stock and
Equipment, Ministry of Railways obtained an Original Grant of T 8487.98 crore.
Subsequently, a Supplementary Grant of T 204 37 crore was.obtainecl in Rtarch, 2014
mainly for higher payment of Dearness Allowance, Kilometerage Allowance, Transport
Allowance and Fusl for other than fraction etc. Against this the actual expenditure was
T 8797.45 crote register]ng thereby an excess expenditure of T 105.08 crore, There
was a net effect of T 5.60 crore on account of misclassification of expenditure.  Thus,

the actual excess expehditure requiring regularization under this Grant works out 1o -

¥ 110.75 crore.

48.  Scrutiny of the Explanatory Nete fumishad by the Ministry of Railways revealed
that excess expenditure under thrs Grant was mainly incurred under the fullowmg Minor

-heads
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“Dissel Locomofives {200} (T97.55 crore), mainly dus to incurrence of more
expenditure towards increase in staff cost related fo rrileage for running staff dus
to higher than anticipated (RE) fraffic growth in NTKMs and PKMs. (b) Electric
Locomotives {300) (¥ 120.15 crore) mainly due to incurrence of mote expenditure
towards - increase in staff cost related to mileage for running staff due to higher
than anticipated {RE} traffic growth in. NTKMs and PKMs. {c} Eleciric Muliiple
Unit Coaches (400) (328.31 crore), mainly due fo incuirence of more expenditure
fowards increase in sfaff cost related fo milsage for running staff due fo higher
than anticipated (RE) traffic growth in PKis. (d} Traction {Other than Rolling
Stock) and Genéral Electrical Services (600) (£27.54 crore), mainly due to more
direct purchases and materialization of more contractual obligations, than
anticipated ™

49. - The Grant Mo, 8 operated by Ministry of Railways has also wtnessed EXCESS
expenditure durmg the years 2008-10, 2010-11, 2012-13 and 2013-14 with the same
-mntrlhufory reasons. The details in this regard are given as under:

EN Financial Year Amaunt of Excess Expenditure incurred |

Mo, . % in crora)

1. ] 2008-10 ECES E

2 2010-11 _ 169.89-
3. 2012-13 28.17
4. 2013-14 ~ 105.08

{Year under revisw)

{iij  Grant Mo, 10 -Working Fxpenses- Dperatiﬁg Expenses-Fuel

50.  Under Revenue-Voted Section of Grant No. 10-Working Expenses —Operating
Expenses-Fuel, the Ministry of Railways Dintained an Original Grant of T 2847410 crore
which was augmented to T 28530.68 crore by obtainiﬁg Supplementary Grant of
< 2066.57 grore in March. 2014 mainily for more expenditure on fuel due to increase in
traffic/prices of fuel under Diesel Traction and Electric Traction. Against which the
actual é.xpendfture incurred was T 20214.22 crore resuifing in excess expendifure of I
683.55 crore. There was a net effect of T 0.40 crore on acoount of misclassification of
expenditure. Thus the excess expenditure under this Granf. warks out to T 683,96 crore.

.61, Serutiny of Explanatory Note furnished by the Ministry of Rafiways revealed that
the excess expenditure under this Grant was mainly incurred under the Minor Head —

|
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Diggel Tractiop (200} (T 813.19 crore} due fo increase in prime cost of HSD Gil and
imore consumption of HS0 oil for more activity of diesel locos during the year, than

anticipated.

52, The BXCess expendlture of more than ¥ 100 crore has also been incurred under
thiz Grant during the years 2010-11, 2012-13 and 2013-14. Defails in this regard are

. given as under:

St Financial Year f Amount of Excess Expendifure incurred

Mo, ' (Zin crore)

1. 201011 : 39809
2, 201243 . ' B&5.82
3. 2013-14 (Year under review) £B3.55

(i) Grant No. 13- Working Exgenses-F‘rcwden‘t Fund F‘enslnn and_other
Retirement Benefits

53,  Under Revenue- Voted Section of Grant No, -13 Working Expenses- Provident
Fund, Pension and other Retirement Benefits, the Ministry of Radways obtained an
QOriginal Grant of ¥ 22626.47 crore, which was augmented to ¥ 24797.13 crore by

“obtaining Supplementary Grant of T 2170.66 crore in March 2014 mainly for meeting the
““increased pensiohdry chargés.  Against which the actual expenditure incurred was

I 2552-Q.5? Crore résulﬂng in excess expenditure of T 732.43 crore.  Howaver, after

taking into account the misclassification of expenditure of T 0.33 crore, the excess

* requiring regularization under this Grant works out fo ¥ 732,76 crore.

54, Scrutiny of Explanatory Note furnished :i:u_.r the_Miniétn_.r of Railways revealed that
the excess expenditure under this Grant was ncurred rnainly under the following Minor

~ ~Heads:

“(a) Superannuation and Retiring Pension, (100} Z 372.10 crore), due to receipt
of more debits from various pension disbursing autherities on account of increase
in DA, than anticipated. (b) Ex-gratia Pension {300) (T 3.31 crore), due to
. incutrence of more expendituie towards ex-gratia pension-during the year. ({c)
Family Pension (400) (T 20,15 crore), due fo increasa in DA, than anticipated (d})
Death-cum-Retirement Gratuity (800 (3 208.74 crore), due to finalization of more
number of Death-cum-Retirement Gratuily cases during the year, than
anticipated. (g) Leave Encashment Benefits (700} (X 95.87 crore),. due to
incuirence of more expenditure towards feave encashment during the year, than
anticipated (f) Gratuities Special Contribution to Provident Fund and contribution

FrEM T T,
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' to Provident Fund {800} (T 83,52 crove), due to more Gowvernmeant contribution for
newly defined contributory pension scheme, than anticipated,”

55. The Committee's examination revealed that this Grant had incurred excess
expenditure recurringly for the financial years 2009-10 to 2013-14 as indicated below:

Sl. Mo, ’ Financial Year Arnount of excess
T excenditure {Fin crorel
1. 1 2008-10 -~ 1,512.39
2. 2010-11 _ 1,403.88
3. 2011-12 769.62
4. - J201212 981.95
5 2013-14 (Yeat under Reviewd i 73243 |

56, Specifying the reasons far this recuriing phenomsnon of excess expenditure
under this Grant, the Ministry of Railways in their wiitten replies submitted as follows:

“The hon'ble Committes has pointed fo the instances of persistent excess under
Grant No. 13 which related fo F’ension Provident Fund & Other Retirement Benefits.

It is submitted that the ‘-.rer},r' nature of this grant renders it difficuit to assess the exact
requirement. The 8" CPC has an inbuilf mechanism of pension revisions due fo
nensianers attaining certain age when the basic rate itself goes up or pay
commission implications like granting an extra increment to staff whose date of -
natural increment was falling between February to June, with retroepeclive effect,
revision of Fixed Medical Allowance rate, Apart from normal refirees due to
superannuation, pensions payable on the railways get changed due to
imp[ementafmn of new schemes like MACPs, LARSGESS etc. alsc contitbute to
difficulty in assessing the reguirement under Demand MNo. 13.

Certain decisions like progressive updation and comguterization of penston maaters
PFOs and implementation of pension software 'ARPAN" would in due course reduce -
excess in this grant also and make the budgeting process more effective.”

57.- The Public Accounts Committee In Para 16 of their 19" Report (16" Lok Sabha)
had expected the Ministry of Rallways to analyse in depth the reasons for the recurring
" phenomenen of excess expenditure under Grant No- 13. The Commities had also
desired to be apprised of the progress made in the computerization of accounting
activittes, Apprising the Committes about the action taken i this regard, fhe Ministry of
Raf[ways in their written submission stated as follows:

“Ministry of Railways is committed to comptierization of various accounting
activities to brfng about efficiency and expediency in its functioning. In this regard
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several applications have been taken up as referred to in the recommendation of
the Committee. All these applications'are fully funciional. [PAS is a centralized
‘integrated financial managernent appfication and has Leen implemented on
ECoR, NER, NWR, ER and CORE and iz planned to be implemented on
remaining zonal raiways by March 2017 in & phased manner. The Advanced
Railway Pension Access Network has already been implemented on 135 units
out of 145 units over fndian Raliways. The remaining units are expected fo be
covered by March 2018, These applications have improved efficacy of working.
As a result of these nitiatives, the budgetary position has improved significantly
during 2014-15 Due-to various measures undertaken, Ehe incidence of excess in
Grant No.13 has ceased to accur in EDM 158"

{ivi Grant No. 1E_ ——Assets—Acﬂ uisitiun, Consiruction and Replacement-Capital
58, _The scrutiny of this Grant revealed that under Revenue-Voted section a Grani of
¥ 68618.76 crore was obtained at the Budget Estimate stage. A Supplementary Grant

of T 1000.00 crare was obtained during 2013-14 mainly ts meet additional requirement

io- accelerate progress of wvarious National Projects:  Against which the actual

expenditure incurréd was T 70448 44 crore resulting n émess expendifurs of ¥ 529.68
crore. . After taking into account the misclassification of expenditure of ¥ 8.05 crore
under this Grant the éxcesa expenditure requiring regularization undsr Capital section
thus works out fo T 837.73 crore,

58, " This e>'(¢955_was fncurred mainly under the following Plan Heads (Minor Heads})
due to better progress of works:

"fa)New Lines {Construction} (1100) (¥ 287.22 crors), (b) Restoration of
Dismantled Lines {1300} (¥ 4.81 crore) () Gauge Conversion {1400} (F 430.99
crore), (4} Leased Assets-Payment of Capital Component (2200}, {T 2864 87
crore), (e) Signaling & Telecommunication Works (3300) (¥ 8.44 crors), (f)
Electrification Projects (3500 (T 248.82 crore), (g) Machinery & Plant {4100}
(¥ 23.52 crors), (h) workshops including Production Units {426(]} (T 18.47 crare),
and (i) Stores Suspense ?1{10} (¥ 2724.54. crorej "

60.  When asked about the measures takan to re:::tlf}' the system of faulty budgetary

assumptions, the Ministry of Railways in their written Su_bmls_smﬂ stated as follows:

"Cohs[dering the wvastness of. the railway system both in size and the
accounting/budgeting units invalved as also the no. of transactions taking place
on the system, the incidence of excess expenditure in a few Grants cannot be

rled out. The Rallways. da have a well set mechanism of accounting and .

. budgetary control in place which is continuously being strengthened. In view of
the axcess expenditure incurred in certain Grants, the concern is being regularly
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shared with the zonal railways who are insiructed to accurately forecast with
available data. Strict monitoring is being resorted to with a view to improving the
position. :

Raflway has taken eﬁacﬁve measures to control the expenditure within the
sanctioned grant. Al the Zonal Railways have been cautioned (vide letters
No.2015-B-200 dated 18.02.2015, No.2014-B-200 dated 25.08.2015 & 2014-B-
110 dated 29.05.2015), to assess their requirements scrupulously on a realisfic

basis at all the budgetary stages so as to control the expendifure within the
sanctioned granfs. -

It would be worth mentioning here that a VPN (Virtual Private Network) enabled
Rail Budget System connecting all Zonal Railways and production units acrosgs
IR has-been put n place during 2014-16. This connectivily has facilitated, timely
submission of estimates by the Units and more in-depth scrufiny of the budget
proposals.as also rigorous monitoring of the paca of expenditure. As a resulf, the
incidences of excess expenddure in grants have by and large been eliminated in
2014-15."

81.  Fromthe scrutiny of Explanatory nofes furn.'lshed by the Ministry of Railways, the -
Comimittes found that the Ministry had .incurred excess expenditure despife having -
Supplementary Grants in 14, cases out of 1% cases of excess registering
Grants/Appropriations during the year 2013-14.  Apprising the Commitiee about the
reasons thereof, the Minfstry of Railways in their written replies submitied as follows:
“Out of the 14 cases of excess registering Grants/Appropriations, 5 cases are
under the “Voted' Grants viz. Demand MNos, 8, 10, 13, 15 & 16 and 9 cases under
Charged Appropriation Nos. 3, 4, 7 to 11, 13 & 16. This has been viewed
seriously, Drawing attention to PAC 5, cuncern on curbing this malaise, Financial
Commissional (Railways) has written to all the Raflways as recently as on
18.02.2015, The Charged Appropriation pertains mainly to decretal payments,
the likelihood of which depends on the courts’ decision and timelines and
" compfiance involved therein, the delivery of which is quite difficuit fo forecast.

Monetheless the Ministry would definitely apply itself fully to assess and project
realistic requirement of funds both at Budgetary and Supplementary stages.”

62. In Para 17 of their 19" Report (16" Lok Sabha} the Committes had desired to
evalve a mechanism to assess /the realistic requirement of funds both af Budgetary and
Suppl eméntary stages. On being asked as to whether any such mechariism has been
evolved, the Ministry of Railways in their written note stated as follows:

"“Railways is making all possible efforts. to control the expenditure within the
sanctiohed grant. As already apprised to the hon'ble Commitiee, a VPN (Virtual
Private Network) enabled Rail Budget Systetn connecting all Zonal Railways and
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* preduction units across (R has been put in place during 2014-15. This
cannectivity has facilitated ‘jnstant connectivity with field Units', timely stbmission
of estimates by the Units and more in-depth scrufiny of the budget proposals &
'monitoring of the pace of expenditure’. As a result, the incidences of excess
expenditure in grants have by and [arge been eliminated in 2014-15. VPN hased

system has also faciltated to formulate the Supplementary Granta on the basis of

latest Final Modification Estimates of the zonal Railways. This may also reduce
the incidence of gxcess expenditure.”

Recurring Excess Expehditﬁre'incurred by the Ministry of Railways

Excess expenditure under the GrantsfAppropriations operated by the Ministry of

Failways is a recurring _featuré. The figures in ’Lhi_‘er regard for the last ten years are

diven as under:

S| | Financial Year Mo, of cases of | Amount - of excess
MNo. GranisfAppropriations sxpenditure (X in ¢rore)
which recorded excesses
11, 1 2004-05 10 2151.98
2. | 2005-06 11 2322.46
3 20068-07 g 365.16
4, 2007-08 8 _B1.22
g. 2008-08 8 E32.12
f. 2008-10 N - g22.84 - -
1 7. 2010-11 10 056,86
B. 201112 4 - 104966
9. 2213 B 1675.96
10. [ 2013-14 (year under 19 2734.91
rewview) )
64,  Further, dpon noticing that owt of 16 GrantsfAppropriations of the Ministry of

Railways, 6 Grants/Appropriations have wiessed the excess expenditure

consecutively for a period -of three years or more, the Commiftes asked about the

reasons thereof. In this regard, the Ministry of Railways in their wriften submission

stafed as follows:

“Persistent excess is being seen in Grant Nos. 8 10 & 13-and Charged

Appropriations Nos. 3, 8 & 13. Railway has taken effective measures to control
the expenditure within the sanctioned grant. As previcusly stated, Ministry would
ike to apprise the hon'Ble Committee that the VPN (Virtual Private Network)

enabled Rail Budget System connecting all Zanal Railways and production units -

across IR has beeh put in place during 2014-15. This connectivity has facilitated
‘instant connectivity with field Units‘,-time_[y submission of estimates by the Units
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and more in-depth scrutiny of the budget proposals alongwith ‘tigarous
monitoring of the pace of expenditure’. As a result, the incdences of excess
expenditure in. grants . have by and large been eliminated in

- 2014-18, In case of Charged Appropriations, it is submitted that the expenditura .

@
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under Charged Appropriation pertains mainly to decretal payments, the likelihood
of which depends on the courts' decision and timelines and compliance invalved
therein, the delivery of which is quite difficult to forecast.”

Mf_sg_lassiﬁcafiﬂn __of _Expenditure:  under Excess redqigtering
‘Grants/Appropiiaiions operated by the Minlstry of Railways

The Scrutiny of E:-.(planatbrg.r Note furnished by the Ministry of Ralways revealed

that during the year 2013-14, there were 13 rases of misclassification of expenditure of
T 15,15,23,021 under Grants/Appropriations No, 4,56,7,8,9,10,11,13,16 = Gapital, 18-

Railway Funds. The comparative figures of misclassification for the last 10 years is as

follows:

[ 51 | Financial Year " |Na. | of cases  of | Amount involved In the

No. misclassification of | misclassification of
expenditure under excess | expenditure  in crore)
registering
GrantsfAppropriations

1. 2004-05 g 104,32,74, 159

2. 2005-06 B 26,58,31 645

3. [2006-07 5 . 208,80,86 273

4. 2007-08 3 1,12,71,617

g, 2003-09 & 23,64 57,852

6. [ 2005-10 7 30,92 58 533

7. [ 2010-11 g 28,7049 &48

B, 201112 2 174,75 508

g, 201213 1 571,55 478

13, | 2013-14 {year under 13 15,15,23,021

review!)
68. When asked abouf the reasons for misclassification of expenditure in such a

large number of cases duriﬁg the year 2013-14 and the steps taken to overcome

systemic lacunaefloopholes for elimination of misclassification syndrome in future, the

Ministry of Railways in their written information stated as follows:

“The Railways have a weli set mechanism of accounfing and cases of
misclassifications, if any, are normally detected and reciified before closure of
aninual accounts of the year. However, due to enormity of transactions of varied
nafure, some items of misclassifications escape detection despite all precautions
and checks.. It is pertinent to tnention that out of approximate 40 lakh accounting
transactions per year,-the-items of misclassification wete only 159 i.e 0.004%.
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However, afforis are being made to preciude even few such cases through close
monitoring.  Instructions  have been  reiterated to the ralbways  for
strengthening/tightening the systemn and sensitize the staff further fo avoid
misclassifications while booking expendjfure by exercising prompt validations
‘and checks in the computensed envirtnment besides enforcing accountability for
carrectness of al[acatimn of expenditure,

87, The Commﬁtee desired to know as to whethar any res;mnsrblhty has been fixed

" against the responsrble for such glanng mistakes. - In responss, the Ministry: of Raifways

replied as under:

“Budget estimafes includes activities functions and complex coerdination among
a targe number of departments over field units spread across the country. Fixing
of responsibilify on any one officer is nat feasible unless a case of malafide or
delberate ad of negligence involved.”

83. The Cﬂmﬁitfee further found that undgr Revenue . {r:_h._arged} partion of
Appropriation Nos. 34,56,7898,1011,13 '_a'nd two segments of Appropristion No. 16
viz. Capital and Railway Funds, the excess expenditure was incurred by the Minisfry of
Railways due to materi_alizatibn of mare decretal [:':a:mle'r1ts1 than anticipated. When
asked as fo when such -court judgements were received and why adequate
Suppiementary Grants were not obtained in order to avoid excess expenditure under
the aforesaid app.mpriaiiohs', the Minisiry of Railways submitted as follows.

“Normally, all expendifure on decretal payments are budgeted for at Budget
Esfimate and Revise Estimate stages. However, in cases wheie the decretal
orders are received affer submission of the Revised estimates and where.
decision on payment i1s faken after exploring all possible legal remedies in
- connection with the appropriate legal authorities at fag end of the financial year,
payments in excess of sanctioned appropriation is required fo be made to avoid
contempt/penalties. Railways have been advised to streamline the systems - and
co-ordinate with their legal cells for correct estimation of charged expenditure on
account- cf decretal payments.” § :

. T —, Bt
oy rerr—— ol
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PART-I
Dbservatmns!Recummeﬁdatmns

1. The Commilites’s examination of the .ﬁ.ppropriatmn Accounis of the Union
Government relating to the Civil, Defence Services, Postal Services and Railways
for the financial year.2013-14 has revealed that a fotal excess expenditure of T
13508.22 crore was incurred in 26 cases of 18 excess registering
Granis/Approgriations. The Ministries/Departments which have incurred excess
expenditure during the year 2013-14 fiscal are tﬁa Ministry of External Affairs
(Grant No. 32 - Ministry of Exfernal Affairs), the Ministry of Dafence {aix cases
under five GrantsfAppropriations i.e. Grant Nos. 20, 21, 23, 24 and 25) and the
Mihistrjr of Railways {19 cases under 12 Grants/Appropriations {.e; Grant Mos. 5,
8, 8, 10, 13, 15 and 16 - capital and Appropriation Nos. 3, 4, 5, 6,7, 8, 9, 10, 11, 13,
16 - capital and 16 - Railway funds). The Committee nofe that bulk of the excess
exp'énditure was on the Railway side viz, ¥ 2734.91 cmré {after misclassification}
which is 77.96 perceﬁt of total exgess expenditure incurred during the year 2013-
14, Furiher, in casa of Defence Se-:"w.ric:es an excess of ¥ ‘I‘-"33 72 crore was incurred
| .under Grant No. 23 - Defence Services - Navy, Gran‘t Ne. 24 Defence Samces -
" Air force and two sections of Grant No. 26 - Defence Ordnance Factorles.

The Committes cbserve an improved performa.nce of the Government in
contalntng the quanrtum of excess expenditure as it shows a declining trend
during the last five years l.e. from ¥ 14575.08 crore in 2008-10 to T 3608.32 crore in
2013-14 {year under review]. They, however, express their concern over the
increase in number of excess registering Grants/Appropriatlons as well as excess
expenditure in case of Defence Services and Railways during the year 2013-14 in )
comparison to the last year. The Committes are again perturbed to find that in
eight caseé the excess expanditure'was more than T 100 c:r-::nre, cut of which three
2XCEeSS Was _ﬂccurred despite issuance . of elabﬂra‘te Instructmns at gular
intewalé by the Ministry of | Finance in pursuance of oft-refterated
recommendations uf the Flublic Accounts Commiitee fo _con'tai'n the excess
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expenditure to the barest mininium. [n the opinion c-f.the Caommittee, such gross
negligence on the pavt of different Ministries partlcularlyr the Ministiry of Defence
and Railways, speaks volumes about the scanf regard being shown by them
towards pijescrlbed financial dlsn_:lplme. Needless to say that excess expenditure
is 'unauthorized expenditure’ portﬁaying lack of financial disd‘pﬁne,. as this fact
-::-ught tu ha keptln mmd by’ all cuncerned Minlstriesfﬂepartments

In ‘view of the persié'te‘nt ttend_ of incurring of excess Expendifure_gming_
vnchecked, the Comhiﬁee recommend that an Expert .GI.“GUP in each
Mlnlstrwnepanment representmg ail the budget controliing authorities ' be

‘constituted lmmedlately with a mandate to submlt its findings within a period of
six months, The Expert Group should undertake a thoreugh study’ of the
lnstances whete expendlture had exceeded the budgetary allocations durmg the
last five years in order to find out the precise reasons as to Wh}l’ the existing

mechanism for control of expenditure has failed to effectwely check the trend of
expenditure and to evolve monthly expenditure munito'ring. system to keep an eye
on the frend of expenditure incurred by various Ministries/Departments.

2, _i‘he Committee further find that in 13 cases the parcentage of excess
expenditure over the fotal budgeted Grant was exi:eading_ly’ high. These are
8111.89 percent in Appropriation no, 9 - Working Expenses- Qperating Expenses -
Traffic, 345.72 percent in Appropriatich Mo. 0§ .- Working Expenses, Operating
Expenses - Rolling Stock and Equiprent, 336.62 percent in Appropriation No. 06 -
Working Expenses - .Repairs and I'-_‘Iaintenancé- of Carriages and wagons, 76.6%
p'e'rc-ent in Appropriation - No. ) 11- Working Expenses - Sfaff Welfare and -
Amenities, 76.48 percent in Appropriation No, - 03 .-_‘.J"l."ﬂrking Expan_ses ~ General
Supetintendence and Services, 45,64 percent in Appropriation No. 4 « Wufking

Expenses - Repairs & Malntenance of Permanent Way and Works. F_i:rthér_ the -

excess expenditure over Granis/Appropriations was more than 23 ﬁercent in
respect Dprproprlatlﬂn Nos. 10, 13 & 16 - Railway Funds operated by Ministry of
Railway,. and It was more than 10 percent in one case of Grant No, 21 - Defence

Pensions, {Revenue - Charged) and two cases of Grant No. 25 - Defence




3G

Ordnance Factories (Revenue - Vofed & Revenue - Charged) operated by Ministry -
of Defence. Such huge excess expenditure particularly in Appropriation No, 09 -

' Working Expenses- Operafing Expensésﬁrafﬁc over and above the budgetary

provisions sanctioned by the Parillament either at the Budget Grant Stage or
Supplementary Grant Stage does not augur well for fiscal prudence besides
undermining the Parliamentary control. It clearly indicates the total fallure of the
indicates that the defaulting Ministries have not accorded due importance to the
guiding principles of budgeting and abdicated their resp-nnns.ihilities. The
Committee, therefore, urge upon the defaulting Ministries to study the hest
practices of the other Mﬁnistriesmapartménts who do not incur excess
gxpenditure and hest international practices as well. As the problem of exceeding '
hudgetaryfﬁupplementa-ry Grant is.not non-tracable with the use of IT and e-
gnvernance,. the Commitiee impress upon the defaulﬁng Ministries Ltﬂ tighten
their financial administration and fix responsibility against the budget controiling

authorities in case their estimation go away to such a large extant.

3. A comparative scrutiny of 'Eh. Union Government Appropriation Accounts
(Railways) for the year 2013-14 and the Explanatory Notes furnished by the
Ministry of Railways indicating the detailed reasons for excess expenditure
incurred by them over Voied Granfs/Charged Appropriafions revealed that there
was a misclassiﬁcat!hn of expenditure of T () 15,15,23,021 § 15.15 crore) under
Grant Nos. 5,6,8,10,13 &16 and Appropriation Nos. 4,?,5,1_1,13, 16-Captial & 1FI5|‘
Railway Funds. Taking into account fthe effect of this misclassification, the actual
excess expendifure incurred .I:uy the Ministry of Rgllm;rlays during the year 2013-14
works out fo T 2734,90,64,750 (2734.91 crore) instead of T 2719,75,41,729

. T 2719.75 crore) as indicated in Indian Railways Appropriat_inn Accounts (2013-
"14). Thus, the total amount of actual excess expenditure incurred during the

financial year 2013-14 which requires regularization by Parliament under Article
115{1}b) of the Censtitution is of ihe order of ¥ 3508,21,69,233 § 3508.22 crore)

‘incurred in 26 cases of 18 excess registering Grants/Appropriations.
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4. The Committes note with profoundl concem that out of total 26 cases of
excess registering Grants/Appropriations, the excess expenditure had been
incurred eyen after obiaining Supplementary Grant in-a_s many as 21 cases. The
“percentage of excess expeuditure cver ifie Supplementary Grant in respect of
these 21 cases ranged from 0.63% in Appropriation Mo, 7 - Working Expenses -
Repairs ahd Maintenance of Plant and Equipment to 8111.89% under
" Bppropriation No. 9 - Wﬂrkmg Eerns&s Operatmg Expenses - Traffic operated
by Ministry of Railways, In six cases this percentage was more than 50% and in
13 cases it was mote than 10%. To illustrate the sector-wise details,
Supplementary Grants to the tune of T 3?0.[)3 crore was allocated for the three -
excess - registering  Grants/Appropriations  operated by the . Civil
Ministries/Departments but thié fell short by T 39.59 crore. In Defence Secicer,
Supplementary Grants to the tdne of ¥ 3348.87 crore was allocated for three
excess reglstermg Grants, yet an excess expendifure of ¥ 733.72 crore was
" incurred. In reapect of RalIWays out of 19 cases of excess regrstering :
Grants/Appropriation, Supplementary Grant of ¥ 7148.26 crore was obiained in 14

cases, sfill-an excess .expenditure of 2 2553,9% trore was incurred. In pespect of

- threa Appropriatichs operated by Ministry of E;ailwﬁjrs, the guantum of excess

) axpendiiure incurred was even higher than the Supplemen‘iéry Appropriaticn

sought. | _

The Goﬁmiﬁee are iné:lined to conclude that Supplementary Grant in most
of the cases were ohtained without pmpér asseasment with the resulf that even
the addlﬁnﬁal hrovis_inn proved inadequate to meet the actual requirement of
funds by the Ministries.f[}eparthients concerned. The Committee are again
concerned to note that during. the course of examination of excess expenditure
for the year 20121 3, Secretary, Department of Ecnnn_mic Affairs had promised the
Committee that in the next four - five months they would try to do a paper of the
: mternatmnal praciices in this regard and present it to PAC, Hu;-wever, such a
study has not been initiated so far. Further In their 19" Report (16™ Lok Sabha}
the Committee had recommended that the Ministries/Departments should evolve
an effactive mechanism in Coordination with tﬁe .Ministry of FInance (Department
_ of Economic Affairs) C&AG of India and the CGA in the Department of
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Fxpenditure to strictfy monitor the progress of Expenditure. However, the same
also could not be evolved as yet. The Committes thus again reiterate their
aforesaid recommendations and desire that the same he implemented without
further loss of time and the Gommittse be apprised details thereof within threa
..months of the presen{ation of this Report to Parliament, Besides, the Committee
impress upon their budget controlling avthorities to fhﬂruughlj,r examing their
proposals for additional funds with due farsughtedness and ensure proper review
of the requasts for Suppiementary Grant hefore presen'tmg the same fo

Parliament ft:lr approval.

5. The Cnmmfttee find that the incurring of excess expendiiure [n(;urred .
during the fast ten years revealed that during the last five years l.e. 2009-10 to
2013-14, although the excess expenditure has shown a declining trend, but it has
not reduced to a considerable extent, Duting the year under review i.e. 2013-14
though theére had héen decline in excess expenditure incurred hy the Civil
Minisiries/Departments. it has indrease_d n case of Defence Services and .
Railways. Further, fﬁ;_:-m the scrufiny of e-kcess registering 'Grantsmpprnpr_iatinns
~“for the last five years Le, from 2009-10 to-2013-14, it has been found that.in 11
cases of nine GrantsfAppropriations Grant No. 21 - Defence Pénsions, Grant No.
32- - Ministry External Affairs, Grant No. 23 — Defence Services- Navy and
Grantsmpprupriatiuns No. 3,5,6,8,10 and 13 persistent excesses -::ncc.urred at least
in three years out of five years. Iﬁ has further been observed that the Ministry of
Defence under Grant No, 21-Defence Pensions, had iﬁcurre& axcess éxpenditure
recurringly for the last six years i.e. from 2008-09 to 201314, Out of this excess
expendlture for the years 2UDEI-1[} ‘to 2012-13 was more than T 3000 -crore.
Further in case of Grantsmppmprratmns operated by the Mmlstry of Railways it
is seen that ouf of 16, Grants/Appropriations & Grants/Appropriations has
witnessed excess expenditure consecutively for a period of three years or more,
Need_-iess to say that the existing budgeting mechanism in these Ministries
still suifers from various loopholes and lacunae which are negating the attemf:ts
of the Government to exercise strict cantrol on the progress of expenditure, In
order to keep check of recurring phenomenon of excess expenditure the
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Commitiee in their eatlier Report had desired to consfitute a high fevel lier- _
Ministerial Group under the chairmanship of the Cabinet Secrefary and the C&AG
of India -also be associated with this process. However, no steps in this regard
have heeri'resorfed to by the Government so far, Therefore, in order to combat
the problem of recuiting expenditure, the Committee once again impress upﬂ.n
" the Government to constitute the aforesaid Group with a view to effectively check
the unabated trend nf'exééss expenditure and apprise th-e Committee thereof,

6.  The Committee further find that under Défencé Services Sectior, the
_I'l.'1il‘|istr1..Ir of Defenca incurred an excess expenditure of ¥ 1171008 crore in four
Grants in 2009-10, T 7575.76 crore in five Grants in 201011, 24137.01 crore int two
Grants in 2011-12, T4063.24 srore in four Grants fn 201213 and T 770.36 crore in
five Grants in 2013-14. The Committee are concerned to -hote that during the
course of examination of excess expenditure incurred by Ministry of Defence in
the year 2012-13, the Committee have heen informed by the Ministry that they had
_set up three Committees which would devise alternate solutions for any Internal
confrols that may exist. They had also identifled certain loopholes in their
. Internal prﬂcedures and those were . be:ng reviewsd on the basis. Df the
. recommendations of these three Gommlti_jees. The CummlttEE regret to nute that
the neither the suggestionsfrecommendations of -the said Commiﬁees were
im'plemented by the Ministry of Defence in right earnest nor they had taken
credible action fo obviate such idenfified loopholes in order to avoid the recurring
) phenomenon of EXCBsSs expenditure under the Grants/Appropriations operated by
the Ministry of Defence. The Commiitee, therefore, desire to be apprised of the
corrective measures taken oh the recommendations of the fhree Commitiees
alongwith the specrflc resulis achleved as a follow-up of thc-se recommendatmn

so as to eliminaie the recurrmg excess expenditure,

(e A scrutiny of select '::as.es of excess registering GrantsfAppropriations
. reveals that during the financial year 2013-14, the Ministry of Defence incurred an
excess expendifure of T35.89 crnré under Revenue-Voted section of Grant No. 20
— Ministry of Defence (Civil). Excess expenditure under this section of the Gi‘an.i‘. o
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was the net effect of tofal excesses of T 100.70 crore fess total savings of T 64.81
crore under various Sub-Heads of the Grant. The Cornmittee are consfrained to
obseive that excess e—xpendituré under this Grant was incurred despite ohiaining
Suﬁblamentary Granis of T 241.49 crnre: According to the Ministry of Dafence,
the excess expendifure under this grant was due to regulresment of additional
funds {owards pay and all-::-wancea and commissioning of new ships/boats and
staimns, pa:-,rment of cﬂmmltted liabilities and receipt of huge travel bilis at the
end of financial year 2013-14 etc. In the oplnion of the Commlitee these are not
the reasons that could not he predicted even at the Supplementalry Grant stage.
Most of the reasons do not fall under ihe category of “unforeseen’ and
‘unanﬁcipated‘ expendifure. The Commiites, theréf-:}re, cannot E__:_rq‘i: conclude ihat
lack of tirﬁely review and want of essential alacrity in the budgetary estimations
had largely contriburted for this excess expend iﬁ;re.

Besides, the Minisity had aitributed this excess mainly fo shartage of
allocated funds at Revised IEstim_ate (RE} stage by Ministry of Finance. However,
the Mini-stry have not infimated about the amount of Revised Estimaie sought,
date of sending request for the same to Mmistry of Finance, amount sanctioned

<+ -therefram and the amount short allocated to them etc:” Ta Corimittes would like

to be apprised of these details at the earllest. The Committee further observe that
while examining the excess expenditure Incurred by Ministry of Defence during
the year 2012-13 with the same contributory reasens i.e. shortage of atlacation of
funds the Ministry of Finance appriéed the Commitiee that fund for committed
liahilities as prﬂjeﬁfed by the Ministriesﬁﬂ_epartmenﬁs' with sufficient justification
are fully provided to them, Thus, the Committze cannot accept the same stock
" reply furﬁished by iﬁ_e anist.r:f of Dafence and desire to strengthen the pracess
of budgetary estimation on realistic basis so that Budgetary/Supplementary
Grants sought from thé Minlstry of Finance proved fo be adequate. As regards
remedial action iaken to avoid excess expenditure under thls Grant the
Committee have been informed that necessary instructions dated 22.08.2014 had .
been issued io all cnnﬁerned to prepare their Budgetary .prﬂpﬂ_sals on realistic
basis taking into consideration all the related aspacts such ‘as commitments,
trend of expenditure and the anticipated expenses. The Commitiee would hope
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that instructions now issued does not meet the same fate as earfier instructions,
The Committee would therefore, like fo be apprised of the outcome of these
instructions and further acﬁon taken by the Ministry of Defence thereon fo

obviate excess expenditure under this Grant in future,

8. The Commitiee are concernad {o note that excess expenditure to the tune
of T 120.40 crore, T186.72crore and T 426,59 crore had been incurred under Grant
No. 23-Defence Sewin_es-lNa'r;y Grqnf. Mo. 24 -Defence Services-Air Force and
Grant No. 25 —Defence Ordnance Factories respectively during the fiscal 2013-14.
Astonishing!y,' the excess expendlfure under ﬁll these Grants was incurred
 despite obtainihg hLIg'EIEIm-‘JLI]"It of Eup'plenientary Grants i.e. ¥ 949.69 crore in
Grant No. 23, T 1032.51 crote in Grant Mo. 24, $1363.57 crore in Revenue-Voted
Section of Grant No. 25 and T 3.20 crore in Revenue-Charged Section of Grant no.
25, Aftributing the reasons for the same, the Ministry of Defence submitted that
additional allocatiohs were projected but funds provided were inadequate fo meet .

the requirément.

The Committee are perturbed fo ﬁr_;d__'that_ in all the foyr cases the reyised
funds were inadeﬁUaf:é. Whét is mora astonishing is that the Ministry of Defence
could not realistically project their éntuai requirement of funds aven . at. the
Suﬁpiementam ﬁjrants stage even after ¢laiming that they have been gradually
improving their budget and expenditure cont,ml systems' to minimize and
gliminate instances of excess expenditure. The Committes canhot accabt the
hollow claim of the Minisiry as excess expenditure of such a huge magnitude
under these Grants has not been incurred for the first time. It is a recurring
feature of the Ministry for the-past {en years. Severdl steps are stated to bé
initiated in pursuance of three Committee’s recommendations viz. instructions
have heen issued for nc-ﬁﬁcat'lnn' of head-wise, controller-wise allucd_ﬁuns in.
respect of ih_e capitﬁl_ budget, CGDA has initiated CGDA WAN cnhnecﬁviﬁr to
Navy and Air Head Quarters and setvices and GGDA would work together i -
formulating viable solutions to replace cash assignméhts. Further, the Ministry is
statsd fo menttoring expenditure on a monthly basis o ensure optimum




_45.

uéilization of funds and avoid ekcess expenditure. Apart froin this, instructions
already exist to formulaie the Budget Estimates on realistic basis,

Keeping I view the recurrent sxcess expenditure incurred under these
- Grants, .the Comrnittoe fee! that some: more stringén‘t measura arg required fo
obviate excess expenditure, Only in the last year the Committee had desired the
- Ministry of Defence fo chalk out a definite policy in order to observe greater
financial discipline. However, no effective steps seems to have been taken in this |
regard. The Commitice thus feel that it is imperative for the Ministry of Defenée to
undergo seriols introspection and devise ways and means in consultation with
~ Ministry of Finanee to overhaul their budgetary mechanism so as to keep check
on persisting trend. of excess expendifure under fhe GrantsiAppropriations
operated by the Miniséry of Defence, The Committes would like to be aﬁprised of
the corrective measures taken in this dirsction,

8,  The Committee’s examination of Indian Railways Appropriation Accounts
for the Financial fear 2013-14 has revealed that the Ministry of Railways incurred
a total excess expendifure of T 2734.81 crote (afier misclassification) in 19 cases

ph0f 2 'excess'fegistering Grants/Appropriations, The Committee noie that while

there was some decling in the excess expenditure as well.as excess registering
Gréntsfhppmpriatinns during the year 2011-12, it has further shown an increasing
trend since the year 2012-13 & 2013-14 both in terms of excess expenditure as
well as excess registering GrantstAppropriations. The Committee are again
nerturbed to note that out of the total excess expenditure of ¥2734.91 crore
incurred by the Ministry of Railways during the year 2013-14, the excess
expenditure of mote than T 100 crore was in-::uﬁ"ed under five'-Gran‘t_s viz. T 110.75
crore ‘under Grant No. 8\Working Expenses-operafing Expenses-Rolfing Stock
.and Equipment, T 683.96 crore ur_lder Grant No. 10 - Working Expenseé;ﬁperating
Expenses-Fusl, T 732,76 crore under Grant Mo, 13 — Working Expenses-Provident
Fund, Pension and other Retirement .I-.TrEt.tEﬁtE. ¥ 168,80 crore under Grant No. 15 -
Dhri;iend to General Revenues, Repayment of Loans _-faken from Generat
Revenues and Amortization of -Dueruﬂapitalizatiﬂn and I337.73 crore under Grant

-
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Mo. 16 -~ Assels — Acquisition, Construciions and Replacement Capital. The
contributery reasons as afiributed by the Minisiry for incurring excess
expenditure under Giant No. 05,06,08,10,13,18&16 ~ Capital are more draw! of
stares from stock, more exﬁeﬁditure towaids wages and material on Periodical -
'Dver_haul' (POH), adjustment of more workshop debits, maferialization of more
confractual payments, increase in prime cost of _High Speed Diegel (HSD) Oil,
ré;:eip_t of maore debits - from. pension dishursing authorities on account of
increase in dearness aliowa-nce, finaliz_ati’un of more number of death cum
retirement gratuities, cases, higher payment of dividend to General Revenues,
residual works and other misceltaneous expenses to commensurate the progress
of works, more procurement of machinery and plant items etc. However, the
‘excess expenditure under Appropriation Nos. 03,04,05,06,07,08,09,10,11,13,16- -
Capital and 16-Rallway Funds was lncurred. due to maferialization of more

decretal payments, than anticipated,

The Committee are of the view that these activities undertaken by the
Rallways are rouﬁ"ne in nature and requirement for those factors could have been
, realistically plannedfassessed at the budgefirevised estimate stage. But it seems

that the Ministry of Railways have not taken any corrective measures to improve
their budgeting mechanism wfth a view to .aveiding such huge unauthorized
‘expenditure. Rather, they have taken recourse to an unaccepted plea that the
excess expenditure of I 2'{19'.?’5 crore (before misclassiﬁcatinn} requiring
regularization from Parliament works aut to only. 1.76 percent of the total
sanctionad provislon of 7154326.84 crore under those- GrantsfAppropriations in
'whi-::h eXCcess uccurréd. ‘The Commlttee are not happy with such lack of concern
o the part of the Ministry for ohs.enring fiscal discipline and they'ther.'efure desire
the Ministry of Railways ic strive earriestly for eﬁsuring realistic esiimatlbn of
their hudgetary requirements under various Gra'ntsmppmpriatiﬂns_npet‘ated by
thenr so that money irrespective of guantum are not spent without prior

authdrization of Parliament,
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10. - The Commities note with profound cencern that out of fofal 19 canes of

excess registering Grants/Appropriations oparated by Ministry of Rallways an

BXCESS expenditure of T 2553.98 crore was incurred in as many as 14 cases even

after obtaining Supplemenfﬁw Granfsmppmpriatidns to the extent of T 7148.26
crore. The percentage of excess expenditure over the Supplementary Grants
ranged from 10.61 perﬂent in Grani M-::n 15- Dividend to Geﬁera! Revenues,

Repayment nf Lﬂans iakeh frﬂm General' Revenues and Amortization of over .

. capitalization to 8111.89 percent in Grant No, 09 - Workmg_Expenges-Dperaﬁng
Expenses-Rolling Stock and Equipment and in 7 cases this percentage was more
than 50 percenrt. Even in case of Grant No. 09 this percentage was more than

eight thousand, The Committee’s scrutiny has_ also revealéﬁ that under.

Appropriation Nos. 3,5,7,8,9 and 11 the original pr-:::-‘u'isi;:ans were not dvailable and

only Supplementary Grants were o_h_'tﬁined. In respect of two .
Grantsmpprnpriatidns the quanium of excess expenditure incurred has been .

even higher than the Supplementary Grants sought. The Commlttee deplore the
tendency of the Ministry of Railways in resorting to excess expenditure despite
obtaining huge sums of Suppiementary Grants in a roufine manner. This is a

i clearindication ofniet anty:ofhad budgeting but alse of deeply pervading malaise

in the extant budgeiing mechanism, which has failed to ensure proper
assessment and aceurate projeciion of fund reguirements despite three stages of
ubtafning Supplementary Grants the latest being March, 2014 i.e. the fag end of
the financial year. The Commitiee therefore, recc-ﬁ'tmend that the Ministry of

Railways probe into the causes of this chronic malaize and find effective ways

and means to make the mechanism of estimating Supplementary Grants more '

realistic and hold the budget controlling officers responsible so that no excess
aJ(pendlture fs incurred despﬁe c-btaming Supplementary Grants and sfrict ﬁscal
dlsclpllnE IS marnﬁalned

- 1. The Commiﬁae are petturbed fo find that excess Bxpenditulra has heen
‘incurred recurringly under the Grants No. 8, 10, 13 and Appropriation No. 3
operated by Ministry of Réilways. Grant Mo. 8 has witnéssad excess’ expendifure
during the years 2005-10 (T 36.31 erore), 201011 (¥189.89 crare) 21213 2817
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erore) and 2013-1# (¥ 105.09 crore). Similarty, the excess expenditure of more
than ¥ 100 crore has also been incurred under Grant MNo-10- Working Expenses-
Operating EipensesuFUel during “the year 2070-11 (T 39809 crore), 201213
.{? 658.82 crore) and 2013-14 (T 638.55 crore). The Committee’s examination also
revealed that Grant No -13 Working Expenses- Provident Fund, Pension and othet

Retirement Benefits had incurred excess expenditure recurringly during the .

Flnanmal Years 20[}9 10 to 2013 14 i.e. §1,512,39 crore during 2009- 11'.'! F1,403.98
crore during 201011, 3 ?EH.EE crore during 2011-12, T 981.95 crore during 2012-13
and ¥732.76 crore daring the year 2013-14. Further, Appropriation Na -3 _General
superintendence and services also witne&sed recurring excess expenditure T 0.24
crore during 2009-10, ¥0.21 crore during 2010-11 T 0.27 crote durlng 2»‘.]11*12 T
042 crore durmgtha year2012-13 and ? 0.38 crore during 2013-14.

From the fact that excess expenditure almost with simifar reasons has
been incurred recurringly under aforesaid Grants/Appropriations, the Committee
feel that despite their étrnng recommendations, year after year, t0 cohtain this
bad trend, no sincere efforts have been made by the Ministry of Railways to

-, ensure-financial. discipline.” Moreover, in“the-age’ of eicorinectivity’ hétween

various Zona! Railways and field formations, there should not be recurrence of
excess expenditure in such a large number df GrantsfAppropriations.  While
expressing their disﬁf&asure over the bad planning, lack of foresight and
ineffective monitoring on the part of budget controlling authorities for preparing
hoth their Budget Esfimates as well as Sunplenﬁentary Der_nﬁnds for Grants, the
Committee urge the Ministry of Railways to take immediate corrective steps to
strengthert the infernal control mechanism through necessary validations and

checks in the computetized environment to preclude recurring instances of |

.&xcess expenditure in future,

12, The Commiitee are aghast to nete that excess expenditure under Grant No.
- 13 - Provident Fund, Pension and other Retirement Benefits is a _recurring
feature for the years 2009-10 to 2013-14 having excess expenditure of more than
¥ 1000 crote during the year 2009-10 and 2010-11 (1512.32 crore in 2009-10 and
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F1403.98 crare in 207011} while it was more than T 708 crc're during the years
201112 to 2013-14 R 760.62 crore in 2011-12, T981.95 crore in 201213 and

. T132.76 crore in 2013-14), Atiributing the reasons for this recurring phenomenon

of excess expenditure, the Ministry informad that the very nature of this Grant
renders it difficult to assess the exact requireinent-as apart from normal refirees
dus to superannuation, Pension péyab!e on the railways get changed due fo
implementation of rew ‘schemes like -Mudi';fted Assured Careér Prng.ress_ion
Scheme [MACPSs), Liberalized Actlve Retirement Scheme for Guarantesd
Employment for Safety Staff (LARSGESS) ete, However, the reasons attributed by
the I'v'lfnistry are’general in nature and these have been referred in the past years
also. - The Committee IfhEl’EfﬂI‘E, desire that the Ministry of Railways needs io

- prepare the buﬂget estimates taking into account the past trends of eﬁ:psndi_ture

with a cushion of future inc_rease in pensionary charges!fiabilities._ The Ministry
have ﬁésuréd the Committee that progressive updation and computerization of
pansinﬁ masters, PPOs and implementation of pension software ‘ARPAN' would
in due course reduce excess in this Grant.also and make the budgeting process
more effective, In their 19 Report (16 Lok Sabha) the Committse had desired to
be apprized of fhe progress made in the computerization: of accounting aétivities.
In this regard, the Committee have been apprised that IPAS a centralized
i'nt%egrafed financial management application, has been proposed to be
im;ilem'antad oh remaining zohal railways by March 2017 in a phased manner.
The Advanced Railway Pensicn Access Neﬂvork'{ARPAN} has aiready been
implernented on 135 units out of 145 units over Indian Railways. The remaining
units are expendead ic he covered by March, 2016. According to Minisfry, as a
result of these initiatives, the incidence of excess in Grant Mo. -13 has ceased fo .
occur in. 2074-15. While_appreciaﬁng this the Commitiee would like to be
apptised ﬂf the pfogress made so far in régard to imhlemenfaﬂ-:jn of IPAS on
remaining zanai railways and expect that the same would _be c;nmplsteq’_by March
2017. The Committee also like to know the present status of implementation of
Advanced RgiIWay Pehsion Access Network on the remaining units..
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“13. The Commitiee have further been apprised that a VPN (Virtual Private
Neiwork) enabled Rail Budget system connecling all Zonal Railways and .
production. units acvoss IR has - heen ﬁut in plalr:e during 2014-15. = This
cnn_na_»i:tivit},r‘ has facilitated ‘iristant cnnnectivitj{_ with field Units’, iimély )
submiission of estimates by the Units and more in-depth scrutiny of the budget
praposals and ‘mohitoring the pace of expendituie’. As a result, the incidanéeé
of extess expenditure iﬁ\.gr:ahts héva by and large been eiiminated in 2014-15.
Further, according to Ministry of Railways YPN based system has also facilitated
to formulate Suppiementary Gra'nts an the basis of latest Final Modification
Estimates of the Zonal Railways. This may also reduce the incidencg of BXCasS
expenditure: While appreciating these steps, the Commitiee feel that use of IT
applications in budgefing and accounting and its Interlinking with the all field
units, divisions, workshop and zonal Railwaysl, the total expendijture and budget
allotment under different Grants/Appropriations coufd be seen af every stage and
ﬁna[l}r. at Railway Board level. Adequalte Supplementary Grants can also be taken’
if all the units are interlinked and the assessmentfnf funﬂs requiréement s done
accurately and promptly by the field units. Thus, the Committee weuld
recommend that the Ministry of Railways should interlink ail the
unitﬁfdivisfnnsfwofkshups to their Zonal Railways and all Zonal Railways with
Railway Board fc get the benefit of compuierizafion in fnaintainirlg financial

discipline.

14.  Another disqureting feature -n_bser_vad by the Committee is the extant of
rﬁisclasaiﬁcation of expehditur& In the compilation of Accounts specially of the
"Minisiry of Railways. There have been misclassification of expendituré under 13
cases of excess reglstering Grants/Appropriations administeted by Minisiry of
Rai‘IWayrs. Taking :et serious view of the recurrence of misclas'siﬁi:atiﬂns; the
Committee have persistently been recornmending for greater care t6 be exercised
o avoid serious mistakes in ﬁroper upkeep and maintenance of bocks of
accounts, The Committee are however, constrained to observe that the steps
Initiated by the Ministry of Railways so far in this connection have not yielded the
desired result, On the other hand there has heen further deterioration in the
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situafion, a2 the cases of the misclassiication have increased from 8.in 201213
to 13 in the vear 2013-14, Obviotisly, the iﬁstructions fested by the Ministry in

this regard ware either not cnmpreﬁensive or the concermed officlals did not take

utmost care to implement them property. The Committes, therefore, desire that

suitable remedial measures should be faken fo ensure close and concurrent

review of the bnnki‘ﬁg of expend'!tuhe at var'rous levels, test check of allocations

' recnrdad prompt recanml!atmn of the subsidiary books with the General Books’

and fi f'xlng up of mspnnstbillt}; for elear Iapses at suitable levels. The Committse
hope thai with the above measures and with ir_:-::reaslng computerization  of
accounting systems, 'the incidence of misclassification Wil come down.  The
Commitiee are aghast to note that suéh a large no. of cases of mféc:!assiﬁcatiqn
have again been occurred year after year despite having a separate and dedicated

indian Railways Accounts Service wiih huge workforce. The Committee would

~ therefore, desire to know the total no, of persons deﬁioyed fas on February 2016)

for this Service, Mo. of officers therefrém, No. of officers on deputation/tony leave

efc. The Committes also desirs the Ministry fo organize trafning programmes

regularly so as to keep the staffiofficers update Df the ru!es!F‘mcedums of -

B Y

Accﬂuntmg - e

1. The Committea note that considerrng the persisting trend -of excess

expenditure under various Grants/Apgropriations, the Committee in their 19™ _

Report {16 Lok Sabha} and desired the Department of Personnel and Training

{DoPT) to fcok Into that the recurrent Japses in observing financial discipline

shoulz bz reflecied in the Annual Performance Appraisal Reperts of the budget

controiling authofities  as well as . the Financial Advisors of the -

Mmlstryfl:lepartmenf concerned so as to ensure strict adherenca fo the financial
Hiscipiine therehy eHmmatlng the recurrent phannmenon of excess expendlture
Ministry of Finance {Deparfment of Econnmlc Affalrs) were also reaqmmende«_d o
set up an Expeit Group tcr review the existing General Financial Rules so as to
plug the facunas, if any, In the rules to curb the tendency of the Ministries to Ihcur
excess expenditura in future, Mo aétlon seems to have baen taken so far by the
DoPT and Mirﬂstry- of Finance in -tﬁis Tegard. Howeaver, the Department of
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Personnel & Traini.ng vide their letier dated 26" Movember, 2015 have informed
“the Coramittes that the said recpmm&nd‘aﬁon is under their examination and t_hey
are obtaining the views of Department of Expenditure, Ministry of Finance. Upnﬁ .
noticing that despito several steps have been initiated In the past by various
Minisfries/Departments {0 obviate the persistenf ekxcess expendifure it remains a =~
distant goal te achleve. Thus the Commitlee reiteraie their earlier
recommendations and desire the DoPT and Ministry of 1Flinanc'e to implement the
above recommendation same at the earliest and apprise the Commiitee thereof
within one month of the presentation of this Report to Parliament. ‘Besides,
guidelines issued by Mj_n'lst}*y Finance {Department of Economic Affairs - Budget
Division) year affer year o all the Ministriestepﬁrtmenis in order to contain their
excess expenditure should be reviewed and made more strin gent afongwith penal

measures for non-adherence ta the guideiings recurringly.

16.  Subject to the observationsfrecommendations made in the preceding
Paragraphe, the Commitiee recommend that the expenditure raferréﬂ té in _
Paragraph 14 of Part - of this Report be requlanzed in the manner prescrihéd in
Ariicle 115{} (b} of the Constitution of India.

RS
NEWDELHE | '_ | " PROF. K.V. THOMAS
11" March, 2018 : _ _ Chairperson,

21 Phalguna, 1937 (Saka) - _ ~ Public Accounts Committes
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MINUTES OF THE TWENTY-SECOND_ SIFTING OF THE PUBLIC
ACCOUNTS COMMITTEE (2015-16) HELD ON 11" MARCH, 2016.

The Committes sat from 1000 hrs. to 1100 hrs. an 11" March, 2018 in Room
No. 51", Parliarent House, New Delhi,

PRESENT
Prof. K. V. Thomas : - . Chairparson

-

MEMBERS
_ LOK SABHA
Shri 8.8. Ahluwalia
Shri Nishikant Dubey
$hri Ramesh Pokfriyal “Nishank”
Shri Neiphiu Rio |
Shri Dushyant Singh
Shri Janardan Singh Sigriwal

e il

Dr. Kirit Somaiya
RE&JYA SABHA _
Shri Sukhendu Sekihar Roy . . - e o s T

{=]

LOK SABHA SECRETARIAT

Shri A. K. Singh
Shri T. Jayakumar - Director
Shri ALK, Yadav
smt. Anju Kukreja - Under Secretary

Additional Secretary

Depuly Secretary

BN

REPRESENTATIVES FROM THE OFFICE OF THE GDMFTRDLLER AND
AUDITOR GEHEEAL OF INDIA

1. ShnRakeahJam - Deputy CE&AG (RC}
2. Shri B.R. Mondal - Principal Director (RBA)
3. ShiiL.8. Singh - Principal Director (RC)

2. At the outset, the Chairperson welcomed the Members to the Sitting of the
Commiitee. Thereafter, the Committee took up the following draft Reports far

consideration:




. -5
{i} Draft Report on the subjact “Excesses Over Voted Grants and Charged
Appropriations (2013-14)", '

i) Draft Report on Action Taken on the observationsfracommeandations contained in 67"
Report of PAC (15™ Lok Sabha) on the subject (i) Gonstruction of New Lines on
Soclo-Economic  consideration; (ii} Excessive Delays in Maintenance of
Locomotive; and {iii) Functioning of Rall Vikas Nigam Limited.

{iiy Dwaft Report on Action Taken on the observationsfrecommendations contained in 39
Report of PAG (16" Lok Sabha) on the subject "Environment Management in Indian
Rallways- Stations, Tralns & Tracks”.

3. The Chairparsan invited suggestions of fhe Members on the above mentioned
draft Reports. After discussing the contents of these draft Reports, the Comniitiee
adopted the draft Repeorts with some changes/modificatichs which are indicated in the

enclosed Annexuras -1

4, The Committee authorized the C.hairpemnn to finalise these Repoits in the l'ight
of verbal diztussion and consequential changes arising out of factual verification by

the Audit and present the same fo Parliament.”

The Comniitiee then adfnumed".
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~p5— ANNEXURE-|

Changes/modifications as suggestad hy the Membears to be incorporated in draf -
Repori on the subject “Excesses over Voted Grants and Charged Appropriations
{2013-14)" : : '

5k No. PagefParalLing For Read

No.
1. Page 52¢ Para - Add at the end of Para 15 -
15/ Last Line . ‘Besides, guidelines issued by

Ministry Finance (Department
of Economic Affalrs — Budget
Division) year after year to all
the Minisiries/Departments in
order io contain their excess
- expenditure should be
reviewed and made moe
sfringent  alongwith  penal
" meastires for non-adherence
fo the guidelines recurringly.
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APPENDIX 1|

STATEMENT OF GBSERVATIONS AND RECOMMENDATIONS

Para

Railways

Sl. Ministry/Depa | ObservationsfRecommendations -
Na. | No, rtment
[Partil} | concerned.
1 1 .| Finance The Commitiee's examination of the
{(Economic Appropriation  Accounts of the ~Union:
Affairs) | Governmient relafing to the Civll, Deferce
External Services, Postal Services and . Rallways for.the
Affairs financial year 2013-14 has revealed that a total
Defence and | expendiiure of T 3508.22 crore was incurred in 26
cases of 18 excess reglstering Grants!

Appropriations. The  Minisiries/Deparimenis
which have incurred excess expenditure during
the year 201314 fiscal are the Ministry of
External Affairs (Grant No. 32 - Minlsiry of
External Affairs), the Ministry of Defence (six
cases under five Grants/Appropriations i.e. Grant
Nos. 20, 21, 23, 24 and 25) and the Ministry of

| Railways {19 cases under 12

Grants/Appropriations e, Grant Nos, 5, §, 8, 10,
13, 15 and 16 - capital and Appropriation Nos, 3,
4,5 6,7, 89,10, 11, 13, 16 - capital and 16 -
Railway iunds), The Commifiee note that bulk of
the excess expenditure was on the Railway side
viz. ¥ 2734.91 crore (after misclassification)
which is 77.96 percent of total excess
expenditure: incutred during the year 2013-14,
Further, in case of Defence Services an éxcess of
T 733.72 crore was incurred undsr Grant No, 23 -
Defence Services - Navy, Grant No. 24 Defence
Services — Air force and two sections of Grant
Nc. 25 - Defence Ordnance Factories.

The Commitiee observe an improved
performance of the Government in.contalning the
quantum of excess expenditure as it shows a
declining trend during the last five years i.¢. from
¥ 14575.08 crore in 2008-10 fo ¥ 3508.32 crore in
201314 {year under review). They, however,
express their concern over the increase in

.number - of excess registering Grantsf

Appropriations as well as excess expenditure in
case of Defence Services and Railways during

| the year 2013-14 in comparison fo the last year.




3.

ng._

The Cormnmitiee are again perturbed to find that in

[ seven cases the excess expenditure was more

than ¥ 100 crore, out.of which three cases

pertains to Ministry of Defence and four cases to

Ministry of Railways. This excess was occurred
despite issuance of elaborate instructions at
regular intervals by the Ministry of Finance in
pursuance of oft-reiterated recommendations of
the Public’ Accounts Gommittee fo contain ths

1 excess expenditure to the barest minimum. In

the opinion of the Committee, such gross
negligence on the part of different Ministries
particularly the WMinistry of Defence and
Railways, speaks velumes about the scant
regard being shown by them towards prescribed
financial discipline. Needless to say that excess
expendlture iz ‘'unauthorized expendifurs'
portraying lack of financlal discipling, as thls fact
ought to be kept In mind by all concerned
Ministries/Deparimerniis.

In view of the persistent frend of incurring
of excess expenditure going unchecked, the
Commiftee recommend that an Expert Group in
each MinistryiDepartment. representing all the
budget controlling authorities be constituted
immedlately with a mandaie fo submit its
findings within a period of six months. The
Expert Group should undertake a thorough study
of - the instances where expenditure had
exceaded the budgetary allocations during the
last five years in order fo find out the precise
reasons as to why the existing mechanism for
control of expanditure has failed to effectively
check the trend of expendifure and fo evolve
monthly expenditure meonitoring system to keep
an eye on the tretid of expenditure incurred by
various Ministries/Departments.

Finance

‘(Department

of Economic
Affairs)

Defence and -

Railways

The Commitee further find that in 14 cases the

percentage of excess expendifure over the total
budgeted Grant was exceedingly high, These are
8111.8% percent in Approptiation na, 9 - Working
Expenses- Oporating Expenses - Traffic, 345.72
percent in .Appropriation No, 08 - Working
Expenses, Operating Expenses - Rolling Stock
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and Equipment, 335.62 percent in Appropriation
No. D6 - Working Expensss = Repairs and
Maintenance .of Carrfages  and wagons, 100
percent in  Appreptiation No. 5 - Working.
Expenses Repairs & Maintenance of Motive
Power, 76.69 perceni in Apprepriation - No. - 14-
Working Expenses - Staff Welfare and Amenities,
76.48 percent in Appropriation No. - 03 -Working
Expenses - General Superintendence and
Services, 45,64 percent in Appropriation No. 4 -
Working Expenses - Repairs & Maintenance of
.| Permanent Way and Works, Further the excess

expenditure over Grants/Appropriations was
more than 23 percent in respect of Appropriation
Nos. 10, 13 & 16 - Railway Funds operated by
Ministry of Railway, and it was more than 10
percent in ohe case of Grant No. 21 - Defence
Pensions, (Revenue - Charged) and fwo cases of
Grant No. 25 - Defence Ordnance Factories
{Revenue - Voted & Revenue - Charged) operated
by Ministry of Defence. Such huge excess
expenditare particularly in Apprepriation No. 09 -
Working Expenses- Operating Expenses-Traffic
over and above the budgeifary provisions
sancticned by the Parliament either at the

.| Budget Grant Stage or Supplementary Grant

Stage does not augur well for fiscal prudence
besides undermining the Parliamentary control.
| It clearly indicates the total failure of the
Ministries concerned in anticipating their fund
requirements. Such a trend also indicates that
the defaulting Ministries have not accorded due
importance to the guiding principles of
budgefing and abdicated their responsibilities,
The Committeg, therafore, urge upon the
defaulfing Ministries to study the hest practices
of the othar Ministries/Depariments whe do nat
incur excess expendifure and best infternalional
practices as well. As the problem of exceeding
budgetary/Supplementary Grant is not non-
tracable with the use of IT and e-governance, the
Commitiee impress upon the defaulting
Ministries to tighten thelr financial administration
and fix responsibllity. against the budget
controlling authetlites In case their estimation go
-| away to such a large extent. '
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Finance
of Economic
Affairs) -
Defence and
Railways

(Deparfment

" |Finance.

{Department
of Economic
Affairs)
Defoence and
Railways

A com parative scruiiny of the Unien Government

| Appropriation Accounts (Railways} for the year

2013-14 and the Explanatory Notes furnished by
the Ministry of Rallways indicating the detailed
reasohs for excess expenditure incurred by them
over Voled Grants/Charged Appropriations
revealed that there was a misclassification of
expenditure of T (+) 15,15,23,021 (¥ 15.15 crore)
under Grant MNos. 5,6,81013 &16 and
Appropriation Nos, 4,7,9,11,13, 16-Captial & 16
Railway Funds, Taking info account the effect of
this © misclassification, the actual excess
expenditure incurrad by the Ministry of Railways
during” the  vyear 201314 works out to ¥
2734,20,64,750 (32734.91) crore instead of T
2719,75,41,729 (T 2719.75 crore) as indicated in
Indian Railways Appropriation Accounis (2013-
14). Thus, the total amount of actual excess
expenditure incurred during the financial year
201314  which requires regularization by
Parltament wunder Article 115{1}h) of the
Constitution is of the order of ¥ 3508,21,69,233 (T
3508.22 crore) incurred in 26 cases of 18 excess
registering Grants/Appropriations.

The Committee note with profound concern that
out of total 26 cases of excéss registering
GrantsfAppropriations, the excess expenditure
had been incurred even after obtaining
Supplementary Grant in as many as 21 cases.
The percenfage of excess expenditure over the
Supplementary Granf in respect of these 21
cases ranged from 0.63% in Appropriation No, 7 -
Waoarking Expenses - Repaits and Maintenance of |
Plant and Equipment fo 8111.89% under
Appropriation No. 9 - Working Expenses -
Operating Expenses - Trafiic operated by
Ministry of Railways. In six cases. this
percentage was more than 50% and in 12 cases it
was mote than 10%. Teo illustrate the sector-wize
details, Supplementary Grants to the tune of T
370,03 crore was allocated for the fhree excess
ragistering .GranisfAppropriations operated by
the Civil Ministries/Departments but this feld
short by ¥ 32.52 crore. In Defehce Sector,

Supplementary Grants to the fung of T 3348.97
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crore was allocated for three excess registering
Grants, yet an sxXcess expendifure of ¥ 733.72

_| crore was incurred. [n respect of Railways, out

of 19 gases of ‘eXcess  registering
Grants/Appropriation, Supplementary Grant of T
7148.28 erore was obtained in 14 cases, still an
axcess expenditure of ¥ 2553.99 crore was
incurred. In respect of three Appropriations
operated by Ministry of Railways, the quantum of
axcess expendifure incurred was even higher
than the Supplementary Appropriation sought.

. The Caommittee are inclined to conclude
that Suppiementary Grant in most of the cases
were abtained without proper assessment with
the. result that even the additional provision
proved inadequate fo meet -the acfual
requirement of funds by the WMinistries!
Deparimenis concerned. The Committee are
again concerned {o note that during the course
of examination of excess expenditure for the
year 2012-13, Secretary, Department of Economic
Affairs had promised the Caommittes that in the
next four - five months they would fry to do a
paper of the infernational practices in this regard
and present it fo PAG. However, such a studg

| has not bedn initiated so far.” Further in their 19
Report '[16th Lok Sabha} the Commitiee had

recommended that. the MinistriesfDepartments
should evolve an effective mechanism in
Coordination with the Ministry of Finance
{Depaitment of Economic Affairs) C&AG of India

-and the CGA in the Department of Expenditure to

strictly maonitor the progress of Expenditure.
However, the same also could not bhe evolved as
yet, The Commities thuz again reiterate their
aforesaid recommendations and desire that the
same be implemented without further loss of
time and the Committee be apprised details
thareof within three months of the presentation
of this Report fc Parliament. Besides, the
Committee impress upen their budget controlling
authorittes to  thoroughly examing their
proposals for additional funds with due
farsightedness and ensure propet review of the
requests for Supplementary Grant before

presenting the same to Parllament for approval.
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Finance

(Department

of Economic
Affairs)

External
Affairs,
Cefence gnd
.| Railways

The Commiltee find that the incurring of excess
expenditure incurred during the last ten years
revealed that during the last five years i.e. 2009-
10 to 2013-14, although the excess expenditfure
has shown a decliniig {rend, but it has not
reduced fo a considerable extent. During the
year gnder review i.e. 2013-14 though there had

theen decline in excess expenditure incurred by

the Civil Minisfries/Departmentis it has increasad
in case of Defence Services and Railways.
Further, from the scrutiny of excess registering
Grants/Apgropriations for the last five years ie.
from 2009-10 to 201314, it has been found thatin
11 cases of nine GrantsfAppropriations Grant No.
21 — Dafence Pensions, Grant No. 32 — Ministry
External Affairs, Grant No. 23 — Defence
Services- Navy and GrantsfApproptiations No,
3:5,6,8,10 and 13 persistent excesses ocourred at
least in three years out of five years. It has
further been . observed that the Ministry of
Defence under Grant No. 21-Defence Pensions,
had incurred excess expenditure recurringly for
the last six years i.e. from 2008-09 to-2013-14. |
Out of this excess expendiiure for ihe years
20021 to 2012-13 was more than T 3000 crore.
Further, in ¢ase. of Grantsidppropriaflons
operated by the Ministry of Railways it is seen |
that out of 16 GranisfAppropriatfons &
GranisfAppropriations has wilnessed excess
expendifure consecutively for a period of three
years of mara.

Needless 1io say that the existing
budgeting mechanism in these Ministries still |
suffers from various loopholes and lacunae
which are negating the attempis of the

| Government fo exercige strict contrel on the

progress of expenditure. In order to keep check
of racurring phenomenon of excess expenditure
the Committee in their earlier Report had desired
to constitute a high level Inter-Ministerial Group
thder the chairmanship of the Cabinet Secretary
and the CEAG of India also be associated with
this process. However, no steps in this regard
have been resorted to by the Government so far.
Therefore, .in order to combat the problem of

recurring expenditure, the Commitice once again
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impress upon the Government o consfitute the
aforesaid Group with a view to effectively check
the. unabated frend of excess expenditure and
apprise ihe Committee thereof,

Defence

The Commitiee further find that under Defence .

Services Sector, the Ministry of Defence incurred
an excess expenditure of T 4239.34 crore in four
Grants in 200910, T 7575.76 crore in five Grants
in 2010-11, ¥ 413701 crore in two Grants in 2011-
12, 4063.24 crore in four Grants in 201213 and ¥
734.46 crore in four Grants in 2013-14. The
Committee are concerned to note that during the
course of examination of excess expendifure
incurrad by Ministry of Defence in the year 2012-
13, the Committee have been informed by the
Ministry that they had set up three Committees
which would devise aliernate solutions for any
internal confrols that may exist. They had alsc
identified ceriain loopholes in their internal
procedures and those were being reviewed on
the basis of the recommendations of these three
Committeas. The Commiftee regref o note that
the naither the suggestionsfrecommendations of
the said Commifiees wers implemented by ihe

‘Ministry of Defence in right'earnest nor they had

taken credible action to obviate such identified
locopholes in order 1o avoid the recurring
phenomenon of excess expenditure under the
GrantsfAppropriations operated by the Minisiry
of Defence. The Committee, therefore, desire {o
be apprised of the corrective measures faken on
the recommendations of the three Commitiees
alongwith the specific results achieved as a

follow-up of those recommendation so as fo

eliminate the recurring excess expenditure.

Defence

A scrutiny of select cases of excess registering
GrantsiAppropriations reveals that during the
financial year 2013-14, the Ministry of Defence

lincurred an excess expenditure of ¥35.89 crore

under Revenue-Voted section of Grant Mo. 20 -

Ministry of Defence (Civil). Excess expenditure.

under this secfion of the Grant was the nat effect
of tofal excesses of ¥ 100.7¢ crore less tofal

savings of ¥ 64.81 crore under various Sub-
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Hezds of the Grant. The Commitiee are

| constrained to observe that excess expenditure

under this Grant was incurred despife obfaining
Supplementary Grants of T 24149 crore.
Accordihg to the Ministry of Defence, the excess
expenditure under this grant was due to
requirement of additional funds towards pay and
allowances and commissioning of new
ships/boats and stations, payment of commitied
liabilities and receipt of huge travel bills at the
end of financial year 2013-14 etc. In the opinion
of the Commitice these are not the reasons that
could not be predicted even at the
Supplemantary Grant stage. Most of the reasons
de not fall under the catagory of “unforeseen’
and ‘unanticipated’ expenditure. The Commitiee,
therefors; cannot but conclude that lack of timely
review and want of essertial alacrity in the
buddgetary estimations had largely confributed
for this excess axpenditure. .

Besides, the Ministry had attributed this
excess mainly to shortage of allocated funds at
Revised Estimate {RE) stage by Ministry of
Finance. However, the Ministry have not
intimated about the amount of Revised Estimate
sought, date’ of sending request for the same to
Ministry of Finance, amount sanciioned
therefrom and the amount short allocated to
them etc. The Commitice would like to he
apprised of these details at the earliest. The |-
Committee further observe that while examining
the excess expenditure incurred by Ministry of
Defence during the year 2012-13 with the same
contfributory reasons i.e, shortage of allocation
of funds the Ministry of Finance apprised the
Committee that fund for committed liabilities as
projected by the MWinistries/Departments with
sufficient justification are fully provided to them.
Thus, the Commitiee cannot accept the same
stock reply furnished by the Ministry of Defence
and desire fo strengthen the . process of
budgetary estimation on realistic basis so that
Budgetary/Supplemeniary Grants soughi from
the Minisiry of Finance proved to be adeguate.
As regards remedial acfion taken to avoid excess
expandifure under this Grant tha Commitios have

o R
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been infermed that neceszary instructions dated
22.09.2014 had been issued to all céncerned fo

.| prepare their Budgetary proposals cn realistic

basis taking info consideration ail the related |

'aspects such as commitments, trend of

expenditure and the anficipated expenses. The
Commitiee would hope that instructions. now
issued does not meet the same fate as earlier
insteuctions.  The Committee would therefore,
like to be apprised of the ouicome of these
instructions and further action taken by the
Ministry of Defence tharson to obviate excess

| expendiiure undet this Grant in future.

Defence

The Cominittee are concerned tfo note that
excess expenditure to the fune of ¥ 120.40 crore,
$186.72 crore and ¥ 42659 croere had been
incurred under Grani Mo. 23-Defence Services-
Havy Grant No. 24 —Defence Services-Air Force
and Grant Mo, 25 — Defence Ordnance Faciories
respactively  during  the fiscal  2013-14.
Astonishingly, the excess expenditure under all
these Grants was incurred despite obtaining
huge amount of Supplementary Grants ie. T
949.69 crore in Grant No. 23, T 1032.51 creore in
Grant No. 24, T1263.57 crore in Revenue-Voted
Section of Grant No. 25 and ¥ 3.20 crore in
Revenue-Charged Section of Grant no, 25
Attributing the reasons for the same, the Ministry
of Defence submitted that addlfional allocations -
werg projected but funds provided were
inadeguate to meet the requirement.

The Comrmittes are perturbed to find that
in. all the four cases the revised funds were.
inadequate. What is more astonishing is that the
Ministry of Defence could not realistically project
their actual requirement of funds even at the
Supplementary Granis stage even after claimlng

. that they have been gradually improving their

hudget and expenditure control - systems to
mirtimize and eliminate instances of excess
axpendifure. The Commiiiee canhot accapt the
hollow claim of the Minisfry as excess
expenditure of such a huge magnitude under
these Grants has not heen incurred for the first

TrAT
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tlme It Is a recurring feature of the Kinistry for
the past ten years, Several steps are stated to be

| inftiated in: pursvance of three Committee's

recommendations wiz. instructions have been
issued for nofification of head-wise, controllar-
wise allocations in respect of the capital budget,

“CGDA has initizted CGDA WAN connectivity fo

Wavy and Air Head Quarters and services and
GCGDA would work together in formulating viable
solutions {o replace cash assignments. . Further,
the Ministry ie stated to monitoring expenditure
on a monthly basis to ensure optimum ufilization
of funds and aveoid excess expenditure. Apart
from this, instructions already exist to formulate
the Budget Estimates on reaiisiic basis.

Keeping in .view the recurrent EeXCess
expenditure incurred under these Grants, {he
Committee feel that some more stringent
measure arg required to  obviate eXcess
expenditure. Only in the last year the Committee.
had dezired the Ministry of Defence to chalk out
a definite policy in order fo ohserve greater
financial discipline. However, no effective steps

seems to_have bsen faken in this regard. The

Committee thus feel that it is imperative for the
Ministry of  Defence {o  undergo serious
introspection and devise ways and means in
consufltation with Ministry of Finance to overhaul
their hudgetary mechanism so as to keep check
on persisting trend of excess expendifure under
the -Grants/Appropriations operated by the
Ministry of Defence. The Committes would like
to be apprised of the corrective measures taken
in this direction,

Railways

The Com mlittee’s examination of Indian Railways

Appropriation Accounis for the Financial year
1201314 has revealed that the Minlstry of

Railways incurred a total excess expenditure of ¥
2724.91 crore (after misclassificatio)) in 19 cazes
of 12 excess registering Grants/Appropriations.
The Committee hote that while there was some
decline in the excess expendlture as weil as
excess registering GrantsfAppropriations during

the year 201112, it has further shown an
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increasing trend since the year 201213 & 2013-
14 both in terms of eXcess expenditure as well as
excess registering Grants/Appropriations. The
Committee are again periurbed to note that out
of the fotal excess expenditure of T2734.81 crore
Incurred by the Ministry of Railways during the |
year 201314, the excess expenditure of more
than ¥ 100 crore was incurred under five Grants
viz, ¥ 110.75 crore under Grant No. 8-Working
Expenses-operating Expenses-Rolling Stock and | -
Equiprent, ¥ 583.95 crore under Grant Ho, 10 - |-
Woerking Expenses-Operating Expenses-Fuel, T
732.76 crore under Granf No. 13 — Working
Expensez-Pravident Fund, Pension and other
Retirement benefils, ¥ 168.80 crore under Grant
Mo. 158 - Dividend {o General Revenues,
Repayment of Loans taken from General
Revenues and Amortization of over-capifalization
and ¥337.73 crore under Grarit No. 16 — Assefs -
Acquisition, Construcfions and Replacement
Capital. The contributory reasons as atfributed
by the Ministry for Incurring excess expenditure
undar Grant Mo, 05,06,08,10,13,158&18 - Capital
-are more drawl of stores from stock, more
expenditure towards wages and material on
Periodical Overhaul (POH), adjustment of more
workshop debils, materialization of more
contractual payments, increase in prime cost of
High Speed Diesel (HSD) Gil, receipt of more
debits from pension disbursing autharities on
account of increass in dearness allowance,
finalization of more number of death cum
retirement gratuities cases, higher paymeht of
dividend to General Revenues, residual works
and - other miscellanecus expenses to
commensurate the progresgs of warks, more:
procurement of machinery and plant items efc,
However, the excess expenditure under
Appropriation  Mos.  03,04,05,08,07,08,08,10,
11,13,16-Capital and ‘16-Railway Funds was
incurred due to maierlalization of mare decretal ]
payments, than anticipated.

The Committee are of the view that these
activities undertaken by the Railways are rouiine

in nature and requirement for those factors could
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have been realistically plannedfassessed at the

budgetiravised estimate stage. But it seems that |
.| the. Ministry of Railways have not taken any

corrective measures to improve thelr budgeting

- mechanism with a view to avolding such huge

unauthorized expenditure. Rather, they have
taken recourse to an unaccepted plea that the

excess expenditure of T 2718.75 crore {before

misclassification) requiring regularization from
Parliament works out to only 1.76 percent of the
total sanctioned provision of $154326.34 crore
under those GrantsfAppropriations in which
excess occurred., The Committee are not happy
with such lack of concern on the part of the
Ministry for observing fiscal discipline and they
therefore desire the Ministry of Railways to sirive
earnestly for ensuring realistic estimation of their
budgetary  requirements  under  various’
GrantsfAppropriations operated by them sa that
money irrespective of quantum are not spent
without prier authorization of Parliament.

10

10

Railways

The Comnmiittee note with profound concern that
out of {otal 19 cases of excess registering

.| GrantsfAppropriations cperated by Ministry of

Railways an excess expenditure of ¥ 25653.89
crore was incurred in as many as 14 cases even
after obfaining Supplementary Grants/f
Appropriations to the extent of T 714B.26 crore.
The percenfage of excess expenditiure over the
Supplementary Grants ranged from 10.61 percent

in Grant No. 15-Dividend to General Revenues, |

Repayment of Loans taken from General
Revenues and amortization of over capitalization
to 8111.89 percent in Grant Mo.. 09 — Working
Expenses-Operating Expensses-Roiling Stock and
Equipment and in 7 cases this percentage was
more than 50 percent. Even in case of Grant No.
09 this percentage was more than eight
thousand. The Committee’'s scrutiny has also
revealed that under Appropriztion Nos, 3,5,7,8,8

and 11 the original provisions were not available |~

and only Supplementary Grants. were obtalned.
In - respect of two Grants/Appropriations the
quantum of excess expendifure fncurred has

heen even higher than the Supplementary Grants
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sought. The Committee deplore the tendency of
the Ministry of Railways in resorting fo excess
gxpenditure . despite obfaining huge sums of
Supplementary Grants in a routine mannet. This
is a clear indication of not only of bad budgeting
but also of deeply pervading malaise in the
extant budgeting mechanism, which has failed to
ensure preper assessment and accurate
projeciton of fund requirements despite three

- | stages of cbtaining Supplementary Grants the
1 latest being March, 2014 i.e. the fag end of the

financial -~ year. The Committee therefore,
recommend that the Ministry of Railways probe
into the causes of this chronic malaise and find
effective ways and means fo make the
mechanism of -estimating Supplementary Granis
more realistic and hold the budget cantrolling
officers responsible - so  that  no  excess
expendiiure is incurred despiie obtaining
Supplementary Granis and strict fiscal discipline
is maintained.

11

11

Rallways

The Committee are perturbed o find that excess
expenditure has been incurred recusringly under

| the Grants Mo. 8, 10, 13 and Appropriation No. 3
- -Popérated by Ministry of Railways. Grant No. 8 has

witnessed excess expenditure during the years
2009-10 (¥ 36.31 crore), 201011 (T189.88 crore)
201213 (X 28417 crore) and 201314 (X 105.09
crore). Similarly, the excess expenditure of more
than ¥ 100 crore has also been Incurred under
Grant No-10- Woaorking Expenses-Operating
Expenses-Fuel during the year 2010-11 (¥ 388.09 |
crore), 2012-13 § 65%.82 crore) and 2013-14 {T
538.55 crore). The Committee’s examination atso
revealed that Grant No -13 Working Expenses-
Provident Fund, Pension and other Retirement
Penefits had (ncurred excess expenditure
recurringly during the Financial Years 2008-10 fo
2013-14 i.e, T 1,512.39 crore during 2009-10, T 1,
403.98 crore during 2010-11, T 769.62 crore
during 2011-12, ¥ 981.85 crore during 2012-13
and ¥732.76 crore during the year 2013-14,
Further, Appropriation No -3 -~General
superintendence . and services also wifnessed

recuing excess expenditure T 0.24 crore during |
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2009-10, %0.21 crore during 2010-11 ¥ 0.27 crore
during 201112, ¥ 0.42 crore during the ysar 2012
13 and ¥ 0,38 crore during 2013-14,

From the fact that excess expenditure
almost with similar reasons has been ncurred
recurringly under aforesaid Grantsf
Appropriations, the Commitiee feel that despite
their strong recommendaiicns, year after year, to
confain this bad trénd, no sincere efforts have
been made by the Ministry of Railways to ensure
financial disclpline. Mareaver, in the age of e-

connectivity between various Zonal Railways and
field formations, there should not be recurrence

of excess expenditure in such a large nurmber of
GrantsfAppropriations. . While expressing their
displeasure over the bad planning, fack of
foresight and ineffective monitoring on the part
of budget controlling authorities for preparing
both thelr Budget Estimates as well as
Supplementary Demands for Grants, the
Committee urge the Minlstry of Railways to take
immediate  correclive steps to strengthen the

internai control mecharism through necessary

‘| enviconment to preclude recurring i'nstancas of

excess expenditure in future,

iz

12

Rallways

The- Committee are aghast to nafe that excess
expenditure under Grant No. — 13 - Provident

'| Fund, Pension and other Retirement Benefits is a

recurring feature for the years 2009-10 to 2013-14
having excess expenditure of more than
71000 crore during the year 2008-10 and 201011
{T1512.39 crore in 2009-10 and 71403.98 crore in
2010-11) while it was more than € 700 crore
during the years 2011-12 to 2013-14 (¥ 769.62
crore in 2011-12, T981.95 crore in 201213 and
T732.76 crore in 2013-14). Attributing  the
reasons for this recurring phenomenon of
excess expenditure, the Ministry informed that
the very nature of this Grant renders it difficult to
asgsess the exact requirement as apart from
tarmal retirees due to superannuation, Pension
payable on the railways get changed due to

implementation of new schemes like Modifiad
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Assured Career Progression Scheme [MACPs),
Liboralized Active Refirement Scheme for
Guaranteed . Employment for Safety Staff
(LARSGESS) . "ete, However, the . reasons
aftributed by the Ministry are general in nature
and these have heen referred in the past years
also, The Committee therefors, desire that the
Ministry of Railways needs to prepare the budget |
esfimates taking irnto account the past trends of |
expenditure wiith a cushion of future increase in
pensionary charges/liabilities. The Ministry have

-assured  the Commitice that progressive

updation and computerization of pension
masters, PPOs and implementation of pension
software ‘ARPAN’ would in due course reduca
excess In this Grant also and make the
budgeting process more effective. In their 19t
Report (16" Lok Sabha) the Committee had
desired o be apprised of the progress made In
the computerization of accounting activifies. In
this regard, the Committee have been apprised
that [PAS a centralized integrated financial
management application, has been proposed {o
be implemented on remaining zonal railways by
March 2017 in a phased manner, The Advanced
Railway Pension Access Metwork (ARPAN) has
already been implemented on 135 units ocut of
145 uniis over Indlan Railways. The remaining
units are expended to be covered by March,
2016, According to Ministry, as a result of these
initiafives, the incitdence of axcess in Grant Mo, -
13 has ceased to occur in 2014-15. While
appreciating this the Committee would like to ke

apprised of the progress made so far in regard to | -

implementation of IPAS on remaining zonal
railways and expect that the same would bhe
completed by March 2017. The Commitiee also
like to know the present status of implementation
of Advanced Rallway Pension Access Network
on the remaining unlis.

13

13

Railways

The Commiftee have further been apprised that a
VPN (Virtual Private Network) enabled Rail |-
Budget system connecting all Zonal Railways
and productlon unifs across IR has been put in

place during 2014-1%. This connectivity has
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facilitated ‘instant connectivity with field Units’,
timely submission of estimates by the Units and

| more in-depth scrutiny of the budget proposals |

and ‘monitoring the pace of expenditure’. As a
result, the incidences of excess expenditure in

grants have by and large been eliminated in
| 2014-18.  Further, according to Ministry of

Railways VPN based system has also facilitated
to formulate Suppiementary Grants on the basis
of latest Final Moaodification Esfimates of the
Zonal Railways. This may zlso reduce the
incidence of excess expenditure, While
appreciating these steps, the Cammittee feel that
uss of IT applications in budgeting and
accounting and its interlinking with the all field
units, divisions, workshop and zonal Railways,
the total expendifure and budget allotment under
differeni GrantsfAppropriations could be seen at
every stage and finally at Railway Board level,
Adequate Supplementary Grants can also be
taken if all the units are interlinked and ihe
assessiment of funds requirement is done
accurately and prompily by the field units. Thus,
the Commitiee would recommend that the |

| Ministry of Railways should interlink all the

units/divislonsfworkshops to . their  Zonal
Railways and all Zonai Railways with Railway
Board to get the benefit of computarization in
maintaining financial discipline.

14

14

Railways

Another disquieting feature chserved by the
Commitice is the extenti of misclassification of
expendliure in the compilation of Accounts
specially of the Ministry of Railways. There have
heen misclassification of expenditure under 13
cases” of excess registering  Granis/
Appropriaficns administered by Ministry of
Railways. Taking a serious view of the
recurrence of misclagsifications, the Committes
have persistently been recommending for greater
cara to be exercised to avold serious mistakes in
proper upkeep and maintenance of hooks of
accotinis. The Commitiee are however,
constrained fo observe that the steps initiated by

.| the Ministry of Railways so far in this connection

have not yielded the désired resuit. On the other
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hand there has been further deterioration in the
situation, as the cases of the misclassification
have increased from § in 2012-13 to 13 in the
year 2013-14. Obviously, the instructions issued
by the Ministry in this regard were either not

| comprehensive or the concerned officials did not
't take utmost care o implement them propetly.

The Commitize, therefore, desire that suitabie
remedial measures should be taken to ensure
close and concurrent review of the booking of
expenditure at varlous levels, test check of
allocations recorded, prompt reconciliafion of
the subsidiary books with the General Beoks and
fixing up of responsibility for clear lapses at
suitable levels., The Committes hope that with
the. abhove measures and with increasing
computerization of accounting systems, the
incidence of misclassification will come down.
The Commiittee are aghast to note that such a
large no, of cases of misclassification have again
been occurred year after year despite having a
separate  apd dedicated Indian Rallways
Accounts Service wiih huge workforce. . The
Committee would therefore, desire to know the
total no. of persons depleyed {as on February
2015) for this Service, No, of officers therefrom,
No. of officers on deputationflong leave stc. The
Committee also desire the Ministry to organize
training programmes reguiarly so as to keep the
stafffofficers update of the rules/Procedures of
Accounting.

15

15

Finance

{Department
of Economtic
Affairs)

(Department
of Personnel
and Training)

The Committee note thai consideting ihe
persisting frend of excess expenditure under
various GrantsfAppropriations, the Committee in
thelr 18™ Report (16™ Lok Sabha) and desired the
Department of Personnel and Training (DoPT) to
look into that the recurrent [apses in observing
financiai dfscipline should be reflected in the
‘Annual Perfermance Appraizal Reports of the
budget controlling authorities as well as the
Financlal Adviscrs of the Ministry/Department
concerned so as 1o ensure strict adherence to
the financial discipline thereby eliminating the
recurrent phencomenon of excess expenditure.

Ministry of Finance [Department of Economic
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| Financial Rules 30 as to plug the lacunae, if any,

| Ministry of Finance to Iimplement the above

| presentation of thls Report to Parliament.

Affairs) were also recommended to sef up an |
Expert Group fo review the existing General

in the rules fo curb the tendency of the Ministries
to incur excess expenditure in future. Mo acfion
seems to have been taken so far by the DoPT
and Ministry of Finance in this regard. However,
the Department of Personnel & Training vide
their lefter dated 268" November, 2015 have
informed.  the Committee that the said
recommendafien is under their examination and
they are ‘obtaining the views of Department of
Expenditure, Ministry of Finance. Upon noticing
that despite several steps have been initiated in
the past by various Ministries/Departments io
obviate the persistent excess expenditure it |
remains a distant goa! to achieve. Thus the
Commitiee reiferate ~ their earlier
recommendations and desive the DoPT and |

recommendation same at the earliest and apprise
the Committee thereof within one nionth of the

i6
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Finance
{Department
of Economic
Affairs)
External
Affairs,
Defence and
Railways

| referred to in Paragraph 14 of Part -l of this

Subject to the observations! racommentations
made in the preceding Paragraphs, the
Committee recommend that the expenditure

Report be regularized in the manner prescribed
in Article 115() {b) of the Constitution of India.




